FORM A
PUBLIC ANNOUNCEMENT

[Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF RICHESM HEAI.THCARE UMITED

incorporated / registered

1, Name of corporate debtor RICHESM HEALTHCARE LIMITED
2 Date of incorporation of corporate debtor 02/02/2021
3 Authority under which corporate debtor is | ROC - Uttar Pradesh Il

4. Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U24299UP2021PLC141099

5. Address of the registered office and principal
office (if any) of corporate debtor

Registered Office: Office No. 1/54, 1st Floor, Wave Silver
Tower, Plot No. D-6, Sector 18, Noida, Gautam Buddha
Nagar, Noida, Uttar Pradesh, India, 201301

6. Insolvency commencement date in respect of | 26-10-2026 (Monday) Order Received on 30-10-2026
corporate debtor

7 Estimated date of closure of insolvency resolution | 28-04-2027 (Wednesday)
process

8. Name and registration number of the insolvency | Mr. Sanjay Vijay Jeswani
professional acting as interim resolution | Reg. No: - IBBI/IPA-001/IP-P-02891/2024-2025/14432
professional

9. Address and e-mail of the Interim Resolution
Professional, as registered with the Board

Mr. Sanjay Vijay Jeswani

A-403, Atlantis Building, Hirandani gardens, Powai,
Mumbai-400076, Mumbai City, Maharashtra -400076
Email Id: jeswanisanjay007 @gmail.com

10. | Address and e-mail to be used for correspondence
with the Interim Resolution Professional

332-333, 3" Floor, Somdutt Chambers — I, Bhikaji Cama
Place, New Delhi — 110066
Email Id: ibc.richesm@gmail.com

11. Last date for submission of claims

13-11-2026 (Friday)

act as Authorised Representative of creditors in a
class (Three names for each class)

12. Classes of creditors, if any, under clause (b) of sub- | Not Applicable
section (6A) of section 21, ascertained by the
interim resolution professional

13. Names of Insolvency Professionals identified to | Not Applicable

14. (a) Relevant Forms and
(b) Details of authorized representatives
are available at:

Web link: https://ibbi.gov.in/home/downloads
Not Applicable

Notice is hereby given that the National Company Law Tribunal, Allahabad Bench, has ordered the commencement of a
Corporate Insolvency Resolution Process of Richesm Healthcare Limited on 26.10.2026 (Order received by IRP on
30.10.2026).

The creditors of Richesm Healthcare Limited, are hereby called upon to submit their claims with proof on or before 13-

Interim Resolution Professional

In the matter of Richesm Healthcare Limited
IBBI/IPA-001/IP-P-02891/2024-2025/14432

AFA valid upto: 30-06-2027

Correspondence Address: 332-333, 3 Floor,

Somdutt Chambers — |1, Bhikaji Cama Place, New Delhi —
Email Id: ibc.richesm@gmail.com

110066 Date: 1* November, 2026

Place: Mumbai
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DCB Bank Ltd.
—— TR A VASTU HOUSING FINANCE CORPORATION LTD an

. H i “«A” Wi A-Set House, 7156, DUB. {a Road,
ISee Regulation-33 (2)] Whilst care is taken prior to acceptance of advertising VHSTU Uglatkza??agéﬁgtl,ezrn;oz:l);wlr\i (vv\\/:;?)’, :lnauvr:l;:irezcog;zagf; , HE?"JJ- E'EFIIJ*:ENEW Dreth - ﬁuflljﬂgﬁ u DCB BAN K
OFFICE OF THE RECOVERY OFFICER-I/I oony, tis ok possbl toveriy s contris. The iz | R Maharashtra. CIN No.: U65922MH2005PLC272501 POSSESSION NOTICE
DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2) N ettt e eyt The undersigned being the authorized officer of the DCB Bank Ltd., under the Securitization and Reconstruction of Financial Assets and

Ist Floor SCO 33-34-35 Sector-17 A, Chandigarh cortent, forfor any loss or damage incurted as 4 Withdrawal/Cancellation of E-Auction Sale Notice Enforcement of Security Interest (54 of 2002) and in exercise of powers conferred under section 13(12) read with rule 3 of the Security
(Additional space allotted on 3rd & 4th Floor also) resultofransactons with comparies, associatons or Refer Sale Notice published in Financial Express (Chandigarh Edition) & Jan Jagran Interest (Enfor’cement) Rules, 2002 |ssuedla demand notlpe on below mentlongd dates calling upon the bprrowers (Borrower’s Iem'd
L B ’ . " ; « Co-Borrower’s) to repay the amount mentioned in the notice as detailed below in tabular form with further interest thereon from within
NOTICE FOR SETTLING A SALE PROCLAMATION UNDER RULE 53 OF individuals advertising in ts newspapers or Publications. | | (Jalandhar Edition) on 02.10.2026, the property mentioned at “SrNo 1”in the name of 60 days from the date of receipt of the said notice.
SECOND SCHEDULE TO THE INCOME TAX ACT, 1961 READ WITH THE We therefore recommend that readers make| |Vipin Singla (Borrower), Neha Rani (Co Borrower), LAN No. LP0000000127989, The borrower and Co-Borrower having failed to repay the amount, notice is hereby given to the borrower, Co-Borrower and the public in
RECOVERY OF DEBTS & BANKRUPTCY ACT, 199: b No.: 1030 necessary inquines before sendlng anymoniesori |y 0000000126266 & LP0000000154305 has been withdrawn. general thatthe undersigned has taken possession of the property described herein below in exercise of powers conferred on him under
UNION BANK OF INDIA xn. No.: entering into any agreements with advertisers or . . sub-section (4) of section 13 of Act read with rule 8 of the Security Interest Rules 2002 on this 27-10-2026.
RC/45/2026 21-10-2026 Date : 01.11.2026 Authorised officer - : - : : - o
VS e otherwise acting on an advertisement in any manner Pl g B. h q v Housing Fi C ion Ltd The borrower, Co-Borrower in particular and the public in general is hereby cautioned not to deal with the property (Description of the
SH. SARTEM SINGH whatsoever, ace : Bathinda astu Housing Finance Corporation Lt immovable Property) and any dealings with the property will be subject to the charge of the DCB Bank Ltd., for respective amount as
mentioned here below.
;I-CO;IM)Sh Sartem Sinah Sartem Sinah Son of Shri K Sinah Resident The Borrower’s attention is invited to provisions of Sub-section (8) of Section 13 of the act, in respect of time available, to redeem the
. Sartem Singh Sartem Singh Son of Shri Karam Singh Residen secured assets.
Of Village Dabkoli Kalan, Tehsil Indri, District Karnal Haryana. Also At: DemandNoftice Dated. 09-06-2026
Sartgm Singh Son Of Shri Karam _Sin_gh _Resident Of Village Dabkola, For Publication FOREM NO.1 Name of Borrower(S) and Co-borrower(S) | 1.MR. VISHAL and 2. MRS. AARTI
Tehsil Nakud, Post Office Lakhnoti, District Saharanpur Uttar Pradesh &EFEE fﬂﬁﬁﬁgﬁi’; Jﬁiﬁﬂﬂiiq‘ﬁﬁ I::e?:“:n Total Outstanding Amount. Rs.46,80,040/- (RUPEES FORTY SIX LAKH EIGHTY THOUSAND FORTY ONLY) as on
247341. FICE OF THE RECOVERY OFFICER 09-06-2026
OFFICE OF THE RECOVERY OFFICER
(CD 2) Sh. Krishan Lal Son Of Sh. Karam Singh Resident Of Village 800/1, University Road, Near Hanuman Setu Mandir, Description of The Inmovable Property | All The Piece And Parcel Of Property Having Measuring Area 76 Sq.yds. Having M.C. No.
Dabkoli Kalan, Tehsil Indri, District Karnal Haryana. Also At: Krishan Lal Lucknow - 226 (7 B-14 2082/B, Situated At Taraf Saidan, Abadi Amarpura, Tehsil And District Ludhiana. Which
Son of Karam Singh DRC No - 763/2018 is Bounded Under - East: Neighbour/ West: Road/ North: Street/ South: Neighbour
. . NOTICE UNDER RULE - 2 OF SECOND SCHEDULE TO
(CD 3) Sh. Suresh Chand (SInce Deceased) S/o Sh. Karam Slngh [THE INCOME TAX ACT 1961 READ WITH SECTION 29 Sd/-
Through His Legal Heirs:- Also At: Krishan Lal Son Of Karam Singh |OF RECOVERY OF DEBTS AND BANKRUPTCY ACT, 1983 | Date : 01.11.2026 Authorized Officer,
1. Whereas you the SH. SARTEM SINGH was ordered by the Presiding Egﬁ#ﬂg}f é’:m'ﬁ' CERTIFICATE HOLDER Place : Ludhiana, Punjab DCB Bank Limited
Officer of DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2) who Vs, '
had issued the Recovery Certificate dated 27/01/2026 in OA/1890/2021 wa BHANU PRATAP SINGH ~ CERTIFICATE DEBTOR SRR :ﬂ.‘:g‘uﬁi — OFFICE OF THE RECOVERY OFFICER-I/I
to pay to the Applicant Bank(s)/Financial Institution(s) Name of applicant, ':"'" e —— {Under Regusation 6 of the Insolvency aind Bankruptey Board of indls - DEBTS RECOVERY TRIBUNAL EHAHmGﬁHH.[DHT 1:|
the sum of Rs 1595954 (Rupees Fifteen Lakhs Ninety Five Thousands Singh resident of pw“agge Narayan Pur, Minagaﬁ Linsoiancy B salleie FOckss Sor Gerpante PRrmonal Bagulitiuns, 2026 2nd Floor, SCO 33-34-35, Sector-17A, Chandigarh
Nine Hundred Fifty Four Only) along with pendentellite and future Sunehara, Sarojini Magar, Lucknow. FOR T:E:ﬂgfhwg:gﬁg:;ffi NOTICE FOR SETTLING A SALE PROCLAMATION UNDER
interest @% w.e.f. 08/04/2019 till realization and costs of Rs 18005 : g : DEFENDANT e RULE 53 FOR THE SECOND SCHEDULE TO THE INCOME
. . . 1. This iz to notify that a sum of Rs. 13,13,278.00 RELEVANT PARTICULARS
(Rupees Eighteen Thousands Five Only), and whereas the said has (Rupees Thirteen Lakhs Thirteen Thousand Two L | Mame of corporaEte debtor RICHESM HEALTHGARE LIMITED TAX ACT, 1961 READ WITH THE RECOVRYOF DEBTS &
not been paid, the undersigned has ordered the sale of undermentioned Hundred Seventy Eight) together with pendent-iite 2 | Date of incorporaton of corporate | 02/03/3021 ' BEANKRUPTCYACT, 1993.
; and future interest @ 12.00% per annum from the date | debiod _ _ Dated : 28-09-2026
immovable / Immoyeable property. of filing of the Original application i.e.11,.03.2015 with 5| Aoty Grder which corporate.— TROC = Uitac Pradeah i RC/63/2022 (PUBLICATION NOTICE)
2. You are hereby informed that the 17/11/2026 at 10.30 A.M. has been cost jointly and severally till its realization from the |debtor s incomorated / tegsterad | PUNJAB NATIONAL BANK
fixed for drawing up the proclamation of sale and settling the terms Certificate Debtors Mos. 1. o f 4. E‘;Lﬂﬁ;ﬁﬁ:g:ﬂfm“?‘m LGPt PLCIAT06] Versus
thereof. You are requested to bring to the notice of the undersigned any 2. You are hereby directed to pay within 15 days of the | carparate detor L To, M/S RUFIAN WALA TRADING CO
: [T : receipi Df the FI‘DtIGE. fﬁllll_'FQ which the FECOVETY shall L | Arldrass of the registered oifice Ragistared Oifice: Office fea. 1054, 15t Flgoar, CD1IM/'s R i Wala Tradi c 5i ted at Vill R i
encumbrances, charges;], cla:cms or liabilities attached to the said ge TT;;EdE‘tm aﬁf;iangigm with The Recovery of Debis & dnd DGnRTSHce I ara ol Went Silver Tawer: Plot No. D6, Sedtor 18, Naids, 'EI'-J'aIa }Tel:ﬁil tfnadnl:liszr?ctr;arrl?hn?:rhrﬂj:gi “aE pma,;ﬂ?ﬂ;psahn
roperties or any portion thereof. AnKrupicy = corporate debtor Gautam Buddha Megar, Moida, Uttar Pradesh, ' .
i P Specification of propert 3. You are hereby ordered to declare on affidavit the I | . | Ingea, 201301 ..Eﬁy Bohar Singh S/o Sh. Gurjant Singh, Faridkot, Punjab.
_°P ; propery. . : particulars of asset on or before 17.11.2026. 6. | mealvency commentement dats | 25-10-20126 (Mandsy) (CD 2) Sh. Bohar Singh, Sfo Sh. Gurjant Singh Proprietor, Rlo
Total Land measuring 39K-0M situated at village Dabkoli Khurd, Tehsil 4.You are heraby ordered to appear before the | in respect of coporate datitar | Order Racered an 30-10-2005 Vill R : ian Wala Teh . #tAnd E;l rict Faridkot. P b '
Indri, District Karnal detailed as under- Land measuring 27K-OM being undarsigned on 17.11.2026 at 10:30 AM % | Estimeted dats of chostm of R (ndnrede age Rupian Wala Tehsil And District Faridkot, Punjab.

’ _ -~ In additions ta the sum aforesaid you will be liable to _|insohency resclutionprocass. | (CD 3) Sh. Harjit Singh S/o Sh. Gurjant Singh @ Gurjang Singh,
3/4th share out of total land measuring 36 Kanal 0 marla comprising at Sr. 1he Fallewi . +s = & | Mameand regstration number of . | M Sanjay Viay Jeswanl R/o Village Rupian Wala, Tehsil And District Faridkot, Punjab
No.42, Ladi No.24, Rect No.63, Khasra No. 21(4-0), 22(8-0), 23(8-0) PRneolca =a = : tha insoivency proleesiorial acting:: | Rag, Mo:- ; Wh th Id d bv the Presidina Offi ; of DEéTE
24(8 d) 25(8-0) La,md measurin’g 12K-0M being 1/3rc; share o’ut of tota’l Apolication F Dital of Cost: Rs 16 005=00 ﬁ;éa r'lm'rﬁ?qmcir-':f rﬁms-lwﬂl IPEEH:SH LI'E'.JEIFE-.-%‘EQ;;EQ;“@EEﬂﬂHE" RE(E:E\?FSE;?'UTH?B%?:AT gLEhHglé:Hr:E{s[;Fﬁgﬂ Iﬁﬁrhad i d

-0), -0). - pplication Fee : 5, 16,005= a9 55 and e-mall of the intenm r. Sanjay Wy Jecwani ) _ who issue
land measuring 36 Kanal 0 Marla comprising in Sr. No.42, Ladi No.22, Advocate Fee : Mot Claimed :;'-:‘IF;E:E; Tﬁl_ﬂg;;;s &ﬁﬁaﬁﬁ%ﬁ'ﬁ't.',ii'?.'é“{ifnﬂiiﬁfffﬁﬁma the Recovery Certificate dated 26/05/2022 in OA/2230/2019 to pay
Rect No.7 Khasra No 24(8-0), Rect No.63, Khasra No.20(8-0), 21(4-0). Paper Publication Charges . Mot Claimed A T Emall Id: m&vj_rjﬁargﬂﬂiﬁm;ﬁ to the Applicant Bank{s)Financial lnslll_ul.iun[sj Mame of applicant,
Rect No.62, Khasra No. 16(8-0), 25(8-0), situated at Village Dabroli Misc. Expenses : Not Claimed 10, | Address and e-mail ta be used for | 332-333, 3ra Floor, Somcdutt Chambers - 1, the sum of Rs 98,54,444.91 (Rupees Ninaty Eight Lakhs Fifty Four

i I et ’ .’ : : Charges ; Nat Claimed corresgandance with the intenm | Bhikaji Cama Flace, New Defi - 110065 Thousands Four Hundred Forty Four And Paise Ninaty One Oni
Khurd, Tehsil Indri, District Karnal as per register Karyawahi Chakbandi of Exr?a?‘tiea of Filing of OA No Elairﬂed ; | respiution professional . _%??rlm;:}mg;,rﬂfmggm, Lcam along with pentientallite and futﬁre interest @11% w.e f'.""1 gfngmu:gyg}
i i ifi ! 1. | ast darba for subm kn 311 -DORHE [ Frickay| i EA
Village Dabkoli Khurd, Certified on 25'05'2_016 . Given under my hand and the Seal on this 03rd day 'u_j'fjfﬁ;;g aﬂmﬁi@r'gﬁiﬁ;,{';ﬁd;ﬁ ik Appiicable = till realization and costs of Rs. 1,01,000/- (Rupees One Lakh One
Given under my hand and the seal of the Tribunal, on this date 21/10/2026 of July 2026. i i T ol Hont 1AV of Thousand Only), and whereas the said has not been paid, the
_ Recovery Officer DEBTS RECOVERY TRIBUNAL, ik i}j—n Eﬂ'_‘:;"ﬁ:r;; undersigned has ordered the sale of undermentioned movable/
Debts Recovery Tribunal Chandigarh (DRT 2) LUCKNOW 15, | Hames of Ineokency Professionals | ok Appiicabho Immaveable property
identified to act as Autharised 2. You are hereby informed that the 12M12/2026 at 10.30 A.M. has
"f"”fl‘?ﬁn'“lﬂ’iﬂ' of UE:WF-I_"F e bean fixed for drawing up the proclamation of sale and settling the
chass (Threg namas for ench class) . 3
& o) -P;;-H:Lll;;l; RorEad VG RO i R SN terms thereof. You are requested to bring to t_hn HGHEEI |:|-_f _ t_he
(b} Delails of authorized Mot Applicabibe undersigned any encumbrances, charges, claims for lLabilibes
represertatves ane saiable st attached to the said properties or an portion thereof,
Moticn |5 heraby given that the Natenal Company Law Tribunal,: Allahabad Eln}znl:h | has SPECIFICATION OF PROPERTY
ardered 1he commentansent of 8 Corpodate Insalvency Hesolution Process Richesm -
Healthoare Limited on 7610, 2076 (0rder réeceived I'-:,.IIR'rF'n:lr'l 3[!_J‘.|,‘_|_?{|:Iﬁ:|_ E:ﬁfrﬁegrxiaarlgit;ngriﬂg;n:!zrﬁ;a; E‘riiir‘:?;:ﬂ;t?ﬁélﬂrg:gzgﬂﬁ };Iazt;lf:::
E-AUCTION SALE NOTICE The crediters of Richesm Healthcares Limitad, are hereby called upon to submit thedr claims - - .
{I H DB lertylid HDB F I NANC IAL SERVI c Es LI MITED UNDER SARFAESI ACT 2002 with peoot on -or before 13-11-2026 (Friday) 10 the Intarim Resalution Professional at the No. 1347, 1348, 1349, Khasra No. T85/1/3-1, 21B0/7B4/13-17,
From iha trusisd family of HOFC Bask Eliﬂgﬁﬂiﬁ;ﬂu::iiﬂmfiﬂdﬁm;mhw Eﬂﬂm In-;d, :I;";wmhjhm:;:hgﬁﬂgmh L st P Ileii 18008 ﬁ'ﬂgiﬁ:ﬁ;;::;’;f:;%ﬁ;:ﬂ::;,f.::’]';.llﬂEHM.IE.ﬁlmﬂmruyelecﬁmweanﬂnw_Hlnme_, 1402/1/8-10, 1403/1/11-14 vide Sale Deed No. 998 dated
n e inanciol Services Limited, Khosra No. 47, Opposite Duss FOUn®, Sudetin, mear oal, Vikaspuri, New I= GTeons may Submst the ciaimns with proof in person. by post of by electionis mesns, 02.02.2012, Situated at Guruharsahai Road, Sadiq.
THE UNDERSIGNED AS AUTHORIZED OFFICER OF HDE FINANCIAL SERVICES LIMITED HAS TAKEN OVER POSSESSION OF THE FOLLOWING PROPERTY PURSUANT Submission of false or msleading proofs of claim shall attract penalties Given under my hand and the seal of the Tribunal on this dale;
TO THE NOTICE ISSUED LIS 13(2) OF THE SECURITISATION AND RECONSTRUCTION OF THE FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTERESTACT Mr. Sanjay Vilay Joswani | | 28/09/2026. Recovery Officer
2002 IN THE FOLLOWING LOAN ACCOUNTS WITH A RIGHT TO SELL THE SAME ON "AS 15 WHERE |5 BASIS™ AND “AS 15 WHAT IS BASIS" FOR REALIZATION OF interim Resolution Professlonal DEBTS Recovery Tribunal Chandigarh, [DRT-1
COMPANY'S DUES I fhe matter of Richesm Healthoare Limited Yy bl g r }
; 3] BB/ IPA-QOLTP-PO2891/2024-2025,/14433
1. Borrower/s & Guarantor's Mame & Address Bescription Of The 1. Date & Time Of E-auction 2. Last| 1. Reserve Price E&ﬁ- ;i_ﬁ_‘..ﬂﬁﬁmh&l' A0e8 g o AF-QT:I;III;H o mE:&zﬂz? Y W T P ————
2. Total Due+ Interest From Property Date Of Submission Of Emd 3. Date & | 2. Emd Of The Property . Carrespondence Addréss: 332-3493, 3rd Floor AXIS BAMK LTD. | 2nd Floor, 14, Sector-128, Naida Exp A b
Time Of The Proparty Inspection Somutt Chambers - I, Bhilagi ':Em:"ﬁ'jffwﬂmgjmééﬂgﬁ !\ * _ '.'Fiihtwnﬂ."ﬂc?i:d: m’ﬁﬁn’?’fﬁ b
Sethi Collection K-1 Krishna Nagar Near Ghandli | All that plece and parcel of Bulll-Up Shop Bearing | 1) E-AUCTION DATE: 01,12 2026 — | Reserve Price (ININR): - mﬂ?ﬁf#ﬂﬁmm El!r:f*lls mlﬁrg'mgd' p?mm?nﬁmweﬁ;l% Im"-h
Chowk Eas! Dalhi Dalhi Delhi-110051 Dalhi And Alsa | Pyt Mo. 5, Measuring Land/Covered Area 2601 | 10.30 AM to 12.30.PM _ WITH | Rs: 18502000 (Rupess HINDUJA HOUSING FINANCE LIMITED = b bisiridod Khmeds Si30s”
shop Bearing No 3 Property No B-141 DIF Colony | Sq. Mirs., Measurarnent Bff. x 35fi. Approx., on| UNLIMITED EXTENSION OF 5| One Crore Ninety Five Flgistared office al 27-A. Daveloped Industril Estala. Guindy, Cheanai - 600 032 L s par e . T T g e
1 H - & = ili i Ty - T ) i HIFIDLLL A fihsnees ommyeErsloo-bomowers! guaranfars' mofgagars. mentianed heredndsr had avakeg
Krizhan Magar_ Ghur_u:lll sround Floor Ehahda.% Dalhi- .jG_ruund ‘Flu:u:_u_r. upto 1J_'|e extent of ceiling leved, along | MINUTES | Lakhs Two Thousand Tamil Nau, E-mall - compliasce@hindsjahousinghnance.com. Branch Olfice:  HoU=" FINANCE finencial assistence from Ads Bark Ltd. We stale ,haﬁgeg;m having aveiled the financial assistance
110051 Amanjest Singh  G-29 Upper Grownd Floor | with proporiionate rights m the land undemeath, | 2} LAST DATE OF SUBMISSION OF | Only) Otfice Mo, 210/211, Second Floor, Dashmesh Piaza, Secior-208, NIT, Faridabad, Haryana-121001 tha bomewers/puRreniore/mangRoms hava commrted vanous defalits in repeyment of ntenest 8
Front Side Siock-g Krishna Nagar Delhi Delhi-110051 | fitted with eleciricity meter and iron shutter, partof| EMD WITH KYC 30.11.2025 — TILL 5| EMD AmountiiN INR) : SR : : St , wicipal amounts as per due dates. The account hae been clasarfied as Non Pedarming Assst on
RiaTES : Y ; | ; - Mukwl Sharma - B2854 15168; CLM - Himanshy Singh - 99584 43500, he respective dates memtionad heraunder in Ecoordance with She drecivesiquidalings issued by
Delhi. Gurjeet Singh Sethi G-28 Upper Ground Floor | DLF Free Hold Property Bearng No. B-1411, [ PM Rs, 1950200¢- (Rupess CLM - Mr. Dinesh Joshi - 99104 74595 ALM - Mr. Parmod Chand - 99903 38759 - Reserva Bank of India. consequent ta the Authorizad Officer of Axis Bank Lid. undar Securfizatind
Front Side Blcckg Krshna Nagar Delhi Deli-110051 | sluated i he ayoulplan of DL, Colony Known| 3) DATE OF INSPECTION: BETWEEN | Fourahs Fy Thousand ACH - Aniruh Singh - 821221806, 08 M. Pavn Yadow - 9TV 1992427 | | e conetacon of aneil sl et Cecty e, 2000 £ e
Delht Avinash Kaur G-28 Upper Geound Floor Fronl | as Krishan Nagar, in the atea of Village Ghondll, | 25,11.2026 -~ 12,00 PMTOZ:00 PMIST | Only) T — e . - == =sued Demand Nalices on respective dates mentioned heresn below under Seciion 13(2) of SARFAES
Side Block-q Krishna Nagar DefiDelhi-110051 Delhi | Shahdara, Dalhi-110051, by virtue of Sale Deed DEMAND NOTICE Under Section 13(2] O The Securitization And Reconstruction 01 Financizl | § A5 5007 caling uncn the follawng bormowees iguareniors imarigegors o repay the emeunt mendoned
g . g n : ) e / Y e Assets And Emtorcement OF Secority Imterest Act, 2002. Tha undersigned being the awsthonsed in the nolices fopathar with futhér interast i the contrachaal ri on. the emount menticred n tha
Laan Account No, : 61502717 ] Guly, RenEanell Wil inecANTCH -0l SUb-Hing aifor officar oi HINDUJA HOUSING FINANCE LIMITED under the Act and in axercisa of the powers | | 100023 and incicantal exgenses, onsl, chamges et unil the dete cf payment wahin 60 days fom the
R_E-H 634085.33/- {Rupees One Crore 5”39_9“ Lakhs | VB, Delhi. Document Registered No. 3510, in Book conferrd under Section 13{2) of iha Act, raad with tha Aule 3, issded Demand Natice(s) under ,,‘ﬁg“ﬁﬂﬁ HT;‘;EE |hEE Tm_. hﬁ;f]“inf;ﬁnedﬂﬂ DEE ng B‘Lngmge mﬁeﬁe?ﬁml s
) | i i ¥ ¥ ¥ way or pu
Ninety Four Thousand Nenety Five and Paise Thirty ;Mﬂ- 1. Volume No 14‘_"9- ok Pages 142 fo 150, Section 13(2).af the Act, caling upen the foflowing barrower (s ba repay the amount menticned in 5;! Name of Borrower | Co-Borrawsr and Guarantar | Address T Demand Bovce Dee
Three Only) as of 14.07.2026 and fufure confractual | Dated 27.04.2018, which is bounded as under: the respective natice(s) within 60 days from Ihe date of receipl of the said notice. The undersigned . WP [rate
interest fill actual realization {ogether with incidental | East Main Road Wasl Remaining Portion North reasonably belleves that the Dorrower(s) are avoiding the service of the demand nolicefs), 1 'Eg Mis. Maa Bhagautl Traders E-nar‘ﬂla Pratapgarn, Kaunda, Utar| e mmgﬂm'e
expenses, costand changes elc. South Shop of Others Proparty of Others, therefare the service of the demand natice i3 belng effecied by atilxation and publication as per the Mﬁgfﬁ;zﬂﬂr"ﬁﬁgﬂ;{ &%llr"{.md!:_';'j,lﬁf ggﬂ'ﬁﬁ T"E'D'g‘é n%ﬂfr!':, 3 77 D006
7 3 A FTS r : - : Rules, The contents of the demand notice(s) are extracted herein belaw Guarantar, (3.] Mrs. Neelam Tripati Saray Padmayst Anapur Allahabed | (2] 23-07-2026
Bareitly Gorakhpur Roadline ﬁh:nn 652, 65.'!- G54 55-51, 656, BAE; HE All.hatplemand parmelpfF'Inth-:-.E-i ”E'A.!"IETFH Elr.f.TE.IH.*IE.EDEﬁ Rasaw:rFrlmli[l_HINH:I. LAN / Barrawanis) (Co-Bartowssis) | Guarastors) ¢ Addness 1 Demand Holice | Cifter Pradesh 27644 Cobarmaeniuarsior (3] 60,21.512.27).
Harbans Magar Meenut Road Gh_azlahau:l Eh.azlahs_ld-zl]_h]ﬂ Litar Pradesh | measuring 100 5q. vos; ie. 8361 5q -~_1III_3L AN fo 1230.PM WITH H_s. G345000)- [Fupess GRUSKP/GHRIACOO0000S2 &  GR/SKP SUPR/A00000RI00. 1. Mr L E L rraat Description of Immovable Praparty: All That Fwce And Parcel Of Lad Bearing, Gala 1o
And Also Plot No 24 | Khno 264 Situated In The Residential Colony Known As| meter, out of Khasra No.264, [UNLIMITED EXTEMSION OF 5| Sify Three Lakhs Fordy RANJIT SINGH /o MR OM PRAKASH 2. Mr. SakuNTLA SakunTaLs BRLRLELHT ta3al Jah0, Sauztec Alviksge Bhakea Pargaaa Bihag Teksil Kurda, Destel Pratapgarh, Teqethar
k i i : i in i i | i I Seindl) h H 2. M. : FITh . Wil All The Buddings And Sificiures "il!u*t:-:u' incluress, Fittings, And Al Plard fnd Machineny Alachid
Falyan Vihar Hadbas! Village Dhargal, Pargana Jalalab Ghazisbad-201001 | situated in the residential cofony | MINUTES Five Thousand Only | Wio MR. RANJEET Near Jai Bharat School, Seclor-72, Neemika(15), It T Tha Bt O Pl ranoeat Lares 1 To Anylpir Rla bt T The: Earl Both Pracomtiin foe e
Babli Bhadana Hno 24 Khno 264 Garhi Kalyan Vihar Gharisbad | known as Kalyan Vihar, Hadbast|2) LAST DATE OF SUBMISSION | EMD Amount(IN INR) : Faridabad, Haryana-121004| Mpa Date: 05-10-2026| Description (f SRR RIIEAI Boundgd By: - Nordh: Kara Iil'ﬂn:.u_*t Ta Mtk Sarark Marg Sousm: Khet Of Senda Pratag Singh &
Ghazlabad-201001 Uttar Pradesh Santosh Bhadana H.ne 24 Kh.no 264 Garhi | Villzge Dhargal, Pargana Jalatabad, [OF EMDWITH KYC 30 11.2025-| Rs. 63500/ [Rupess 1 | Property: A Property Area Measuring 245 Sq. Yards, Comprised In Khewal No.470/469, Uther East: Katra Bihariya To Anapur Sampark Mary West Khel Cf Hakesh Ghandra & Ommes
Kalvan Vihar Ghaziabad-201001 Uitar Pradash Tahsil and Distt. Ghaziabad. |-TILLSPM Six Lakhs Thirty Fous Khatoni No.556, Wi Ho.30, Kila No1221(2-4), 12/2/2(3-8], 19/1(2-1);, Le. § Marla Dut 01 L | {1.)Messrs. Shiv Shakti Medical Agency 01, Kasganj F!nanq.ﬂ.irgarn. Uttar | ; Eﬂg—%ﬁg
Loan Account No. : 54625262 | Rs.11694095.33 (Rupees One Crore| Bounded as under. Norh: Piot|3) DATE OF INSPECTION: | Thousand Five Hundred Kita 3 Rakba 7 Kanal 13 Marle, Situated in Waka Mauja Neembka, Sub-tehsil Tigaon, District e na (S N o, St i, e Rani e . 2
! , ; ; Farldshad. H Boundaries:- East: Plot No.8 West-nlol No.5 & Grorth: Vacani Propert Roed; Chharra Rafalpur, &ligarh, Utiar Pradash- 202130 Guersnior, | (3.] 39,04, 340.24/
Sixtean Lakhs Ninety Four Thousand Ninety Five and Paise Thirty Three Only) | No.25, South: Road 15, wide, East: | BETWEEN 25.11.2026 - 12:00| Only) N Y WLt NI A B ol TRl 3.) Mr. Afay Kumar Gupta Rio. 381 Kasnanj Road, Chhaa Rafsipur. Aigar, Utiar Pradesh
as of 14.07 2026 and futwre contraciual interest il actual realization together | Plot No. 15, West: Road 151l wide,  [PMTO 2:00 PMIST Tl ' — E{i!_'.‘l.'iti-Guarar?:l.r.'Fm atnr [l.i;lrstrn;ﬁuéjceﬂm Care Shop No 88, Grouni Flaoe. Mohalta
il ket emensss: costand tharas it GRSKP GHA 000009061 & GRVSKP SUPRADOaDO0Ess. 1. W R INCETED | Fafala ew Wedicne Mareet, Tehsil Kael, Dist Allgarh. Utar Pradech-202001 Corparale Guseanicr
= = : MOHD S/o MR, M 2 Mrs. GULFSHA GULFSHA C'o 5. 2110981/ T T e P
Zaheer Ahmad 10-8-22 Sireet Mo- 5 Ambediar Bast Maujpur Dieihi 110053 Allhe piece and parcelof | 1) E-AUCTION DATE: 07.122026 — | Reserve Price (ININR): MOHD. House Mo.472, Gahi WoB, ldira Complex Golony, Nher EEKINCMNEGEE] | Gescption ef lmayable Prgperty: Al Thal Pisce And Parcel Of Land:No, 08 On Btound Flaoe
Al 1532 St o8 Mo e M Do 105 Doty o 1030 1 o [ZSRPW WITHI e, (TS (i | | Ml it st Ll S48 e boren | €01, oS MR ) (MR D
na Begum 10-B- 0~ 3 Ambediar Basti Maujpur Delhi - - f ashra No. 2 | One Crore Twenty gne Lakhs ust Bearing 0.7 Area Measuring 50 5q. Yards. Comprised In Khew 0. ; b 2 Anihing Altach it Both Pre & Fubuire '
,ﬂ.?;d H:’-_a[il-u'l (-B-22 Sireet Mo- 5 Ambedkar Basti Maujpur DE}Tﬂ 110053 70514217, Gali No- 5 [ MINUTES Thirty Seven Thousand Eight Mu No.35, Kila Na,1/1, Raka 5 Kanal Oui OF Rakba 17 Marle Out OF 1 Kita Plof Mo.7, Situated In fﬂéﬁﬁ‘*&" 1 ﬁ%’ﬁl—? %’.;;.";:'49 ﬁ:ra &%’1&%’?&5 :r'ulr':hw E?é&;rﬁm}u& ﬁﬂlﬁrﬁﬂmt Eﬁ' .l"-lhﬂr.,tlf:g
o M r Delhi 110053 T i FlH Ol Waka Mauja Baselwa, Tehsil & District Faridabad, Haryana. Boundaries:- Easl: Plol No.§ West: Chwnead By W Ajiry Kurar Gupta, Bounded As Uncer.- Eis - Shop OF Ajdy Kumae West - House Of
Loan Account Mo, ; 3454065 lijpu thi | 2 LAST DATE OF SUBMISSION O undred Dnly ) Akram Narm .|:||II # Of Madan Lal Sauth = Camenon B 2 6 Wite & Shoo O At rﬁ il
. , p . Plol Ho.Balol No.5 & 6 Norlh: Vacant Properly Soulh: Rasta 1310 i ML lon Parstage s 0P L ZURIAT 3 RON
Rs, 2,356,283.66/- (Rupees T'-‘-'E“'}"“'I"EE Lakhs. Fiffy-5i Thousand Two | Property Area 2800 Sg | EMD WITH KYC - 33.11.2025 - TILL 5| EMD -ﬁ-l'ﬂﬂ“hq_m INR} : Hs - - - 3. [{1) Mis K K Traders Clo Ramkaran 558 Road. Jugauli, Tehsdl| (1) 17-09-2026
Hundred Si:-cl'p-?hrse'arld Pase Sixty Six Only) a5 of 18-June-2026 and fulure | Feat P 1213780/~ [Rupess Twalvwe HR/GGN/FRED/ADDOD01421, HR/GGH,/FRED/ADODDOTE3S & 10-10-2026 " |Nautarws Ardaura Mahsmamgan, Uttar Pradesh — 1?3153?.5:':'#5‘#3.; 2. B5-08-2026
i : ety HR/GGN,FRED/ADOODO2448, 1. Mr. Kusum Devi W/o MR HARI OM SINGH SIECRAL RS 7] Mr. Krishna Kant Prajapati Slo Rajkaran Jugauli, Maharaggani {(3.) 4351, 11171
conlractusl interast il aclual realization Wogather with incidental expensas, 3) DATE OF INSPECTION: BETWEEN | Lakhs Thirteen Thousand 2. M. Shrew ram singh Chahar 5/0 MR, HARI OM SINGH. House No. 5. ERRUNERDIPIPE: [ M. nishin R ST S Sl M. Kismaatt W |
cosland charges alc, 25112026 1200 PMTO 200 PMIST | Seven Hundred Eighty Only 127 I[h" Na,18, Sanjay Calony Sﬂﬂiﬂ'_l"zl Faridahad “mﬂﬂ}12—1ﬂﬂ5| Npa Date; 05-10- ,Hai:tarﬁrrﬂ:'n. Jugauli Manaﬂagan, Uttar Pragesh-2T3164 Guaranior - |
egers; = - = s : - = = 3| apat bl ) : . | ] bl : Al That Pieca And Parce OF Land House No_112-25 InAraz 19
The intending bidders are advised to visit the Branch and the properlies put up on Auction, and oblain necessary information regarding charges, encumbrances, The: purchaser shall Eﬂjﬂ ﬁa‘ﬁ‘"m:ﬂ :L“ﬁ?ﬁ*ﬂf‘ﬁf&ﬂﬂsﬂﬁuﬁfm ﬂfﬁ’ﬁuﬁgﬁ‘-ﬁmm o e E%ﬂhﬁéﬁmyl Tore Natanan E,;ﬁ%ﬂ Mmoo Toraatar o Al
make his own enguiry and ascertain the addiional charges, encumbrances and any third party interasts and satsfy himssifherselffitself in all aspects thereio. Al statutory duss like Colomy), Tehsil Ballabhgarh District Faridabad Hillnlilﬂil Boundaries:- Easl: Ofhers Wosi: Dthers Fnel_llaglml_!lngs: Ang Siry raﬂu_. "‘"’}.ﬁs F.l':ngsg.n:lf.l- L".-E:,“E Maﬂ.mg.;:éul__ ehed To TE
property taxes, eleciricty dues and any olher dues, if any, attached fo the propery should be ascertained and paid by the successiul bidder(s)prospectve purchaser(s). The Mcrt FastaT5h, Wi el Dls ; ' s ; E'?:-I- (1 Py e T Aming Maced To The artn, Soln Presentine rioee. Boand
pdder(s) prospectve purchaser(s) are requestad, in their cwn nferes), to satisfy himselfherselffitself with regard to the sbove and the other relevant details pertaining fo the above - g 10-10-2026 4 [(%) Ws Yash Battary Indrusties (Borrowars Through N Proprietor] (1. 21-09-20268
mentioned propertyProperiies, before submitfing the bads., Terms & Conditions of Online Tender/Auction: (1) The auction sale shall be "online e-auction™ bidding through websits ;“‘,jﬂﬁ"‘:,ﬂ“,“ﬁ”f"ﬂﬂ“&ﬁ,}f{fﬁﬂfﬂ%éﬁﬁﬂ”,,ﬁ_ihﬂﬁ Re. 1086721/- 7 Rah B Tcusl Pt b IiDéra'éllli-_r r~|":'|'|ili"-|ri"Frg.-aur;:"'g Aliahatia .rl.iugh 24 23-08-2028
hitpa-ifwww bankeauctions.com! on the dates as mentioned in the table above with Unlimited Extension of 5§ Minutes, (2) The interested bidders shall submit their EMD through KUMAR. House Mo.50, Adarsh Nagar, Malema Road, Ballabhgarh, EEXCNERUS _ﬂ?ﬂﬂ%ﬁ%ﬁ“;f .%Iﬁglﬁgdﬁﬁ!&’;ffﬁwha arantart ezl 13 67,79,5571-
Weh Portal: hitps:!fwww. bankeauctions com/ (the user ID & Password can be obfained free of cost by registering name with hitps:hwww. bankeauctions.com/ ) through Login 1D & 4 Faridabad, Haryana-121004 | Mpa Dale: 05-10-2026 | Description O Property: A House Bearing mﬂéﬂm 'nf m,m',bm : Al That Placs And. Parcel OF Frechold e Bearing Parl
Password. The EMD shall be payable through MEFT in the account mentioned above. After Registration (One Time) by the bidder in the Web Portal, the intending biddes! purchaseris ;:;T aug:lf: m% r;ahaamir':qﬁﬁﬁlsqﬂl:ﬁm; iii-ﬂn':llprllsug :[[r;rhza;r; Mﬁkﬁqﬂt;.ﬂ-ﬂguﬂixulﬂ‘::‘l; Of Arazi hﬂi _319552;_1%% J%m 13._21'?31 %‘ﬂi&ﬁa?‘a"ﬂ A??'Jg ]'Er;agi[ };:'*a:[bTEnal n_ngEl. P?E..‘-"?Qﬁid
required fo get the copies of the following documents uploaded in the Web Porlal before the Last Date & Time of submission of the Bid Documents viz i} Copy of the NEFTIRTGS =V, < 10=10), Ghare 1710 1.e. | hana 10 Warje i iR e Fraren B b P, Bt Iaewal S Late Fai Dkl e i Tooatioer Wit Al Al
Challan or Demand Draft i) Gopy of PAN Gard: il) Proof of identification! Address Proof (KYC) viz, seli-attested copy of Voter 10 Card! Oriving License! Passport etc. without which the S Lochatiben, ek ahaus i e, St omgen.: S B Siructiss, Erecaans, Imarovaments, Facires, Fit ?mafmi'&aﬁ? S:.Ea'r-g:lh% Theteon D
Bidis iabis to be rejected. UPLOADING SCANNED COPY OF ANNEXLIRE-I & Il (can be downloaded from the Web Portal; hitps{fwww.bankeauctions com) AFTER DULY FILLED UP i A . ' T ?’;g;}gﬂ}f;ﬁ‘;,ﬁ?e;“gﬁfﬂ"g ':'E’u:'-.;‘a“;*'fl'ﬁé"a‘_;‘t'ﬂ BEﬁEﬁﬁﬂfﬂfwﬁ%ﬂﬁﬁm pmenan
& SIGNING 15 ALSQ REQUIRED. The intzrested bidders whi require assistance in creating Login 10 & Passward, uploading data, submitiing Bid Documents, Training/ Demonsiration %&ﬁ“ﬂmmﬂfﬁﬁuéﬂﬁg:ﬁﬁ?ﬂmﬁmﬁ i M i Anather North: Plot Of daswal Saush: Piot Of Cubey o
on Onfine Inter-se Bidding ete., may contact Mis. C1 India Pyt Ltd, Plot No. 68 ,3rd Floor, Sector-44, Gurgaon- 122003, Haryana, E-mail 1D :Vinod Chauhan/ delhi@c lindia.com W0 RAMESH AGGARWAL 3. Mr HAMEEHABG*&WRE.'H RATTAN Eﬁ as on 09.10-2026 5 | [ri-] Mis Harkﬁthﬂ:;r Er!hl:u:-rlm Miar El-giai. Singh Rasra Balia Rasea | (1. 25"“3:2‘3%5
9613887931 and for any property related query may contact Authorised Officer: MR. Vikas Anand; Mobile No: 3711010384, e-mail ID : vikas.anandimhdbfs.com, and MR. H. M0-3/420. GALI NO-3. NAI BASTI. BAHADURGARH, JHAJIAR. mm"'a_l 24507| Npa Date: J-;Ewﬁa EIE wrﬁ::“ me; H%?Eﬂgﬂl sdﬁ'¥-m§”‘ﬂﬁﬂ!ﬁlﬁ.”ﬂ$ﬂ‘ 5 g} ﬁgl Elﬂ Eﬁ{h‘.
Vizhal Ritpurkar; Mobile No: 3833671006, e-mallID: vishal.ritpurkan@hdbfs.com during the working haues from Monday o Saturday 3, The intending purchazenbidder is reguired 3 (5-10-2026] Description Of Property: A Residential Property house/plot Mo.-420/3, Barakha Basia: PO Ragri E_,Jb_m'“,m Ha;,;‘m;h:m E;él!a -,jua, Pradath - 1;11.12 IC:}BE;Tgwng
o submit amount of the Eamast Money Deposi (EMD) by way of Demand DraftPAY ORDER drawn on any nationalizod or schedulad Commercial Bank in favor of “ HDB FINANCIAL 102,50 $q. Yds., Conslruction Area 200 Sq. FL, Made Up 0f Wood And Stane, Waka Nai Basti Guarankar, 13 \"s':Fa;Eﬂumal ta, Slo Late Fam Nandan Ram, Near Bhagat Singh Tiesha, Juhi
SERVICES LIMITED" payabla AT PAR/Mew Delhi or NEFT/RTGS inthe account of "HDBFS GEMERAL COLLNS™; Account No 002103 10002748; IFSC Code- HDFCOOOD021; Inzide Magar Palika Bahadurgarh, Moja Bahadurgarh District Jhajjar, Haryana.. Boundaries:- | Telmi Gali, Rasra, P Rasra, 5u -DiEIrIEIFERE.DI-EhE‘EE-alia_LrharF‘ijE - 221712 Guaranlor
MICR CODE: MICR500240002; Branch: LAKDIKAPUL, HYDERABAD; on or before date and time mentioned above [Please refer to the datails mentioned in table above) and East: Rasta Aam West: Others Plot North: House Of Sura Bhan South: House ( Moti Ram seription of Immovable Property: All That Pieca And Parcel Of Land Bearing Khatis No. 290
e ; : : : -5 10-10-2026 in, Siuated Afvilage Adnanaurs. Pargana Lakhnegwar, Tensd Rasda, Distict Ballia, Utter Pradesh
register thalr name at hitps:www bankeauctions.com/ and get user 10 and password free of cogt and get raining on e-Auclion fram the sendce provider, After thelr Regisiration an the GR/KAP/KUNJ/ADDEO00113 & CO/CPC/CPOF/ADDODTTSIO0. 1. Mr ; Togeihar With A1 Tha Buidngs And Siictures Standing Thereon, Fixiures. Faimgs, And All Plant And
web-sita, the infending purchaserbidder s raquired to gat the copies of the fosiowing documents uploaded [1. Copy of the NEFTIRTGS challan/DD copy/ Pay order; 2.Copy of PAN card DEVENDER SINGH 5/0 HUKLIM SINGH 2. Mr. HUKUM SINGH 5/0 CHANDER B e i Machinery Asached To The Eartn Or Permanenily Fesiened To Anything Aitached To The Eartn, Bom
ot = At gt el bl ' ; . ’ . iplaf R 4 i BHAN SINGH 3. Mrt. JAGBATI DEVI W/0 HUKUM SINGH. H. H0-2. NEAR EEULETDID Preaen And Future, Bounded As Lindar- Eaglk ‘Bhet OF Manju, Shamisher & leqeash West Khal
and 3. Copy of proof of address (Passpart, Driving License, Voter's 1-Card or Aadhar Card, Ration Card, Elactricity Bill, Telaphone Bill, Registerad Leave Licansa Agreemant)} on the BLIS STAND. HASANPUR PALRA [1HI'$'IJHHA, BURUGRAM, Harvac. 122101 | Noa Date: 0S- Of hamanareyan, Racheshyam & Fanom Narh: Road OF Rasads Kasmavsad Mar Soun Khet Of
wihsite befare or by the |ast date of submission of the EMDIs) as mantioned i the lable above and also submit hardeopy thersof at the Branch mentioned hersinabove. (4) Bid must be 10-2026 D'EE:H]JHI]I'I Of Property: A FI'I'I'PEHHI'MHS!."FHT Khewat/khata No. 24,2, 25/2 M. o, amanarayan. Radheshyam & Harom
sccompaniad with EMD (Equivaient to 10% of the Reserve Price) by way of Damand Draft! Pay order in favaur of " HDB FINANCIAL SERVICES LIMITED" payable AT PAR! New 11, Killa No. 20,2/2(0-8), 21{7-7), 22/1{5-7), And M. No. 12 Kilta No. 24/2/2{1-7), 25(4-0), Kia 5 bl |15 et e SRR E'."'}-l?.g.,tﬁ'.k"i:'g up District 1601 26-03-2024
Defhi or NEFT/IRTGS in the account of “HDBFS GENERAL COLLNS"; Account No 00210310002748; IFSC Code- HDFCOODO0D21; MICR CODE: MICRS00240002; Branch: & | Rakba 18 Kanal @ Marla Arazi Of Share 1271394 Bakdar Rakba 1 Kanal 13 Marla 5 Sarsai And Shrivastava Sio Dinesh Kumar Shrivastava, Ward No, 05, Makata |3 zs,grg,m,%a.'.
LAKDIKAPUL, HYDERABAD; on or before date and time mentioned above. (5) Bids that are not filled wp or Bids received beyand last date will be considered as invalid Bad and Khewal/khata 24/3, 253, M. Mo. 11 Killa No. 18/2 (0-7) Kita 1 Rakba 0 Kanal 7 Marla Arazi (4 Munaugar, Gala Gokaran Naih, Distict Khar Usar Pradesh - 262802 Co_Barmes Prograls,
shall be-summarily rejected. No interest shall be paid on the EMD. Once the bid is submitted by the Bidder, same cannot be withdrawn, If the bidder does not participate-in the bid Share 1/10 Bakdar Rakba 0 Kanal  Maria & Sarsai And Kbowal/khata 1137121 M. No. 10 Kila No. | (3.1 My Dinesh Kumar Shrivastava Sio Gajraj Shrivastava, Ward No. 05, Mohala Munrugan,
; ; iy Ry PR x X i 20/1/211-15) KMz 1 Rakba 1 Karal 15 Marla Arazi O Share 425 Badar Rakba 0 Kanal 5 Marla 5 { Goda Gokearan Neth, District Khes, Utkar Pradesh — 262000 Guaranior
process, EMD deposited by the Bidder shall be forfeited without furiher récourse, However, EMD deposited by the unsuccessful bidder shall be refunded without imierest. [6) The bid Sarsal By This Tolal Khewats Total akba 1 Kanal 19 Marla 7 Sarsai {1205 S, Yds.), Waka Moja Deser] of Immavable Property: All That Prce And Pared OF Plot No. 8. Baing Parl Of Gala Mo
price to be submitted shall be above the Reserve Price alongwith increment value of Rs.10,000V- (Rupees Ten Thousand only} and the badder shall furtherimprove thisir offer in multiple Villaga Hassanpur, Sub-iehsil Badshahpur, District Gurugram, Haryana. Boundaries:- East: gg’? ﬁj?.“m{w.-.qag& i A ﬂrﬁiﬁ,m.j.m:,ﬁrré; Pargana Hyderabad. Tehsd Gl Gaikaran Nath,
of Rs, 10,000/- (Rupees Ten Thousand only). The property shall not be sold betow the Resenve Price set by the Authorised Cfficer, [T) The successful bidder is required to deposit 25% of House Of Jeetram West; Rasta 16.6 Foot North: House 0f Jay Singh South: Rasta 15 Foot HS"T‘S! "E:‘f"-}.:,;lﬁ'ﬂﬁ?ﬁ“a'-ﬂ'ﬂﬁ*aﬂﬂ'{r E'?Ef.égs L f:ri,?wsﬁqé‘,’ "E-'f’*i‘-‘.fu'"-'l”‘T 'iﬂwﬁ?& 1-'-1IIEE1§.‘31|II
tha sale price (inchesive of EMD) imemediately but not later than next working day by Demand Draft drawn infavour of of * HDB FINANCIAL SERVICES LIMITED" payable AT PAR/ GR/SKP/SATE/ADDODDOO0S. 1. Mr. TILAK RAJ 50 RAMKISHAN 2. Mrs. QR LR TR F A e fmmﬁL;aunud To The rih Or F‘"Ermunqrﬁ*-r F Esfmed o An lhl::l ; ilachid To The Eath,
NEW DELHI or NEFT/RTGS In the account of “HDBFS GENERAL COLLNS™: Account No 00210310002748: IFSC Cods- HOFC0000021; MICR CODE: MICR500240002; PUSHPA DEVIW/0 TILAK RAJ3, Mrs. PREMWATI W/0 RAMKISHAN, . No- BRACELCELL o Fresert And Fukire, Boundaries. Eaat Plot DEVICK, aliphs & Lin ,5ﬁ§h$f; st Elge ok i
Branch: LAKDIKAPUL, HYDERABAD and the batance amount of sale price shall be paid by the successful bidder within 15 days from the date of confirmation of sale by the Company. 133, Village-fakharpur{133), Bhorakalan, Farrukh Nagar Gurugram, ESEUNERIERD] T S m:" R Fm-au A T T
The EMD as well as Sale Price paid by the interested bidders shail earry no interest, The Seposit of EMD or 10% of sale price, whatever may b the case shall ba forfeited by the 7 | Haryana-122413| Npa Date: 05-10-2026 | Description 01 Property: A Property house/plot Arazi - |11 Messes., Rakhor Solours And Ghomicals Privalo Simitad D. 2o Ei SR8 3098
Cormpary, if the succassful bidder fails 1o adhare b tarms of sale or commits any defaull. (8) On compliance of tarms of Sale, Autharisad officer shall issue “Sale Centificate” in faviour of Em;}.ﬂmﬂ “I[]*-H‘ﬂﬁ:?g M.ﬁ";:' 1[1:1“!:!;! m.kﬁ.*yh?-# Kll:lla-‘_l “Fﬁ: T Hana"lﬂilll_:ﬂ‘gll ﬂ&hm T2007. | Barrwer, [2) Mrs. Kriti Sath Big Manoj Beni. C-27/273-11, |{3.] 2,00.32 350.07-
highest budder, Allthe expanses related to stamp duty, registrabon charges, conveyance, TDS eic. o be borne by the purchaser, (9) Company does not lake any responsibility to procure b By S ; I oTHARE SH rpln'_, S5 PRI A, Oag Maoar, Meidahiva Varaness Unar Pradesn - 24001 Gueranior (3.) Mra. Nesta Seth
e _ gl ' : ki : : A District Gurugram. Boundaries - East Road West: Selt North: Rasta South: Property Of Virender Wio Deapak Seth, [-27710-16, Do Mager Maklahva, Varanas, Unar Pragesh - 221001,
parmission | NOC from any authorily or under any other law in force i respect of property affered or any other dues | e, outstanding water/aleciricity dues, propery tax or olher charges 10,0008 Gua‘a‘_‘lﬁ,‘x‘ {4 Mr Anmal Sath 5o nﬂpgk Kumar Seth, C-27/273-14, Das hagar, Maklshiya,
: : : : . . HR/GEN/KRNL/ADIDDOT406, 1. Mr. ARVIND SAV s/o VUNDI SAV 2. Mrs. [IRERRRGE : e A _
if any !:1IJ:| The successiul bidder shall bear a8 expenses including p-en-:-'g-::lul_ascd_an'r-Dﬁvelupmanl-!_'.ylhmw. d any/ taxes! ulility bils etc to the Municipal Em&ilun or any other FEKHA DEVI W/0 ARVIND SAV. W, No-721, Gall Mo-34, Near Utsay ERLRGIGI LI 2 -"f““_'“““'- Litiar Pradesh - E:ff‘i]_t’f'.._._';'i’?'f'f'"‘_" : .
authority! agency and fess payable for stamp duty iregestration fees efc. for registration of the Sale Certificate. (11) The Authonsed Officer reserves the absolute right and discretion fo Showreom. Shivaji Park, Guregram, Haryana-122001 | Mpa Date: 05-10. EEEOIERIIT ﬁﬂdﬁﬂﬁﬂh‘“ﬁﬁg'hmﬂﬂ“ :l'ﬁ,&L 11'-',;'5'[# ';:!E;' Sﬁ;ﬂﬁ}ﬁ‘&ﬂﬁﬂﬂfﬁﬂﬁ? .ﬂ!:irfu?m-b J:‘”-

accept or reject any or all the offsrsibids or adjoumn/cancel the sale without assigning any reason or modify any lerms of sale without any prior notice. The immaovable propery shall be 8 2026| Description O Property: A Propertyhouse/plot Mo, 434-b, Barakba 35 Sq. Yda, 0050 Haclars Chl OF Total Area 01420 Baclare Arazi No. 524, Admeasuring 0.1170 Heclare Ou
sold to the highest bidder. However, the Authorised Officer réserves the absolute discretion o allow infer-se bidding, i deemed necessary. (12} To the best of its knowledge and Bymeasuring 10 Foot X 31.5 Fool, Comprised In Khewal/'khata No. 1665/2355 Mu/kifta/khasra :'}“ Total Area 02430 Mectars, And Aradi Mo 545?3”'-'1'”39%”“5' 0410 Mactana. Oul OF Tolal fned

infarmation, the Company is not aware of any encumbrances on the property to be sold except of the Company. However, interested bidders should make their own assessment of the Mo. 1032(1--0) Waka Siwana Moja Gurugram. Haal Calony Shevaji Park, Insida Nagar Nigam H.,.‘{:]f.ﬂ.f'%"*;ﬁ’i‘*sﬁ r"ﬂfﬂﬂf_ {E:;’.;,T.Eé‘.{' i p:'zﬁwﬁ-é{bﬁaﬂr?*.vsi|'|l.bf|l|ﬁ|§1lé};ﬁ!5 B, kg
property to thewr safisfaction. The Company doss not in any way guarantes or makes any representation with regard to the fitnessititle of the aforesaid property. For any other Eﬁm mﬂﬁumgﬁm. H“‘?‘EF‘E"H‘L’"‘:;" East: Houze O Avinash West: Piol Of Kumari E’rglﬂw& -;H_F;}*'lﬂm'ﬁﬁaﬁ ”ﬂﬂp!:;k ’%ﬁjj"‘ﬁs -"-l'aﬂ'«iﬂ.ﬁ"%ﬂqlﬂ'-;{"ﬁﬂ'{ By, - Egeet pama ‘fﬂ:'
infarmation, the Authonsed Cfficer shall not be held responsible for any charge, Bien, encumbrancas, property tax or any other dues 1o the Government or anybody in respect of the NN RN S ﬁc'ur:i'gulk.E Parl 0 p;&."u?m_nﬁu rnr:n:::-lﬁwrpLuaudaﬁll DEEJuJaamg:-.'LEI:é"ﬂ T
aforesaid propery. (13} Furtherinterest wil be changed as appécable, asper the loan documenis on the amount outstanding in the nobice and incidental expenses. cosis, elc is due and Mﬂﬂmﬁﬂmﬂzﬂgﬂﬁﬂﬁiﬁépﬁ M. ﬁ.:m:‘n 5'3;'4" Shh. :AEH.!.INF. mgﬂﬁ H: n-'ﬂ-—ﬂ{f- ?ﬁﬁ 8 E}[] Mis Ahmed And Co. Creiya Road, Akbarpur, Akbarpur, Kanpur Dehat, | (1.) 30-09-2026
payable till its acfual reafization, [14) The notice is hereby given to the Bormwer(s) | Morigagons) o remain present personally at the time of sale and they can bring the intending - gllﬁalm Hm‘yaru-lﬂﬂl]ﬂs'lffpa ﬂu'%ﬁ-ﬁ-i&? I;nnﬂ?ii]ti:n ] 2= on 09.10.2026 LR ) L P (2], ﬂ'EF"SEE T dshom s ﬂ‘gﬁﬁﬁ i
buyar/purchasers for purchasing the immoveable properly ag described hereinabove, a3 per the pariculars of the Terms and conditions of sale. {15) Online E-auction participation is B F'ﬂ.'I]IJEI't'l'! Waka Moufa Dakora, Tehsil Hodal District Palwal Khewal/Khata no 427 /454, Must Peade r:zug A ﬁ_‘:ﬂ- Hur-lwer' Gmgr:ﬂhal 1 FH:: Farm ; rlt1ﬁr¢ L'Ir.HI;arnr;mﬁ B
mandatory in the auction process by making appéication in prescribed format which Is available along-with the offertender docurnent on the website. Bidders are advised to go through no.62, Kila no.26/2 /1(2-7) Rakba 2 Kanal 7 Marle Ka 300/1421.75 bhaag bakadar rakha 9.9 | ward Ek] 12 N,;_,-m,u”wagﬁ;' Akharpu, Kanpor Uehal m-,m'}-,aﬁgn 205101 Guarnlee '
the website hifps:www.bankeauctions.com’ for detailed tarrms and conditions of aucton sale :aefl:nra submitting their bids and taking part in e-auction safe proceedings. Onling bidding Marle (300 Sq yds approx) o Description of Immovable F,.,:,F_E,.?.: Property No.1 All That Fieca And Parcel Cf Land Farming Farl
will take place at web-site of crganization as mentioned heresnabove. and shall be subject io the terms and conditions contained in ihe tender documeant. The Tender Document and HA/GGNFRED/AD0D0OZ261, 1. Mr. PRITHVI SINGH @ PRITH! 5/0 5h. Shiv IR FFS Lf Arazi No. 513 Ka, Situated AL Vilaga Akbarpur, District Kanpur Dahat, Ultar Pradesh, Admeasunng
ditailed Terms and Conditions for the Auction may be downloaded from the website hitps-fwww bankeauctions.com! or the same may also be collected from the concerned Branch Sahiay 2. Mrs. DEVIW,o Sh. Prithi @ Prithvi Singh §/0 Shiv Sahay. Mehalla il L oo Fectam, Togeler "',‘;'E'.';.;"{'Eﬂ,éi,-,EEaﬁiﬁaﬂ‘-‘.}:’ﬁﬂ,ﬁﬁﬂF‘gﬂﬁ*frffﬁiﬁrﬁ’ﬂm:‘ﬂgg3*.;??;3’;“;;
office of HDB Financial Services Limited. A& copy of the Bad form along with the enclosure submitied online {atso mantioning UTR Murmber) shall be handed over to Mr. Vikas Anand Bhopaliya, Near Bus Stand, Kondal 234, Hathin, Palwal, Haryana- BEERURIERUREIE Opest ?ﬁa“ 4 Bada Babu, Mohd. Massam And Junakda Knalocr South: Piot Of Deen Kumas Dwivedh
Mob. No. 5711010384; at HDB FINANCIAL SERVICES LIMITED, ADDRESS- : , Khasra nio. 47, 2nd Fioor, Oppasite Dussehra Ground, Vikaspurl, New Delhi-110018 on or before | |qg 1211031 Nea Date: 05-10-2026| Description 01 Property: Arafl Jaral Khewal no.106, Khata| | Froperly a2 50 Thet Fice Anc Pareel 0f Pt Sommmnn Bet OF Siaz i a8 e B s
dale and time mentioned above, {Pleasa refer o the delails menbioned i table above). (16) The property shall be sold on *As is Whera |s Basis” and "As |s Whal is Basis® condition and E"u:;; "I!a‘::i‘l T,;l?h}:'ﬁ;‘;ﬁ_‘;ﬂ:f ?ﬁ;ﬁﬂ:ﬂﬁx fﬂf:&ilﬁil:g::ft ;,;:m.m?ﬁ Egualent To 7495 Sq. Mirs, Together Wih Al Righls, Easements And Aapurtenances Altached
the intending bidder should make discreet enquiries as regards: encumbrance, charge and statulory oulstanding on the praperty of any authority bessfes the Campany's charges and Sh, Mehar Chand Wes! : House of Amar chand S/o Sh. Mehar Chand Morth: Common passage| | West Chak Road Nosth: Fiot OF Chakis Lal South: Fiot O Mirnala Gupts And Lalika Gugla
Snuuld Eﬂ.ﬁs-l'p' ':I'IEI‘I"'—EEI'-"E"S aboul mﬁ‘ Fille, axbeni, L|LIEI|I'.j,-'hE|r'||:| ::|IJEI1IJ'.j|r af “;IHIJWC'F'E'”"' bﬂ'israﬁ?hmll'mg fhalr I;Hjh Mo Elﬂlﬁ;ﬂr wl;ElE:IE'.-Ef natul;fl FEgE;rd-‘hng:hEﬂmﬂ}' FII;I: l:.i:ll' SEIE.\, Souib: Hovse of Mahender 5/a Hmp’]nul ||".|i|lr'||,e E.q’:wﬂﬂﬁqmla ;;5 afaragaid Ej'!ﬂ.p';‘:'"zfﬂﬁ h.n“:.n-rn.ﬁ ||':|1-|,E abeiie tQmFErg_dtt,thanHg ancll
charges and encumbrances over the proparly or any other maller elc, will be enfartained after submission of the online bid and al any stage thereafler. The Company shall rol be ; - 10.10.2026 of thes guarariors [where ever applicable) lo pay the Gutstandryg tues &8 menlorsed ahove alorg wen
responsible for anything whatsoever including damages or eviction proceeding, ete. Tha intending bidder shall indemnify the lanants as wall as the Company in this regard. The ﬂ%ﬁﬂg: Qﬁﬂf :ﬁ;ﬁ éﬂ;ﬂ’ﬁﬂ"ﬂﬁfﬁg H‘,‘;ﬂw ;@mﬁ Rs. BA3GAA,- e fdﬁm“?{ﬁ'&ﬁﬁ'ﬂ?ﬂﬁu Efﬂ,}'ﬂ%ﬁﬁ%ﬁulﬂnm .?ﬁ,rémﬁ:ﬂﬁ i WAL bk
purchasershall take necessary action for eviction of tenant / setllarment of tenant anly in accordance with the Law. The Company prassas info sarvice the principle of caveal emplar, (17) mohalla, Sundhad(E9), Sondh, Tehsil Hodal, District Palwal, Haryana- BRI NITRA TR A55e4% intlug:-g:-r Ig:irg #»:slagm@uré uP[;!ne secLmad as?uF'} ol gml iI.HE'FJrH"I..rﬁ:I a:luzu II‘-EI .-uwllga;,:fug ur-:lclx
This publication is also a "30° (Thirty) days' of notice to the Borrower |/ Mortgager | Guarantors of the above sald lean account pursuant to rule 8(2), 806) and Rule 8 of Security Interest 11| 121106 Npa Date: 05-10-2026| Description Of Property. Preperty situaled in Waka Mouja Teroet At Bl andl e Sohcio Tane Theeoinat. Hoovt erpon e rifed W DIOEARS O S
(Enforcament) Rufes 2002, 1o discharge the liability in full and pay the dues as menboned above alongwith uplo date miarest and expenses within'30 (Thirty) days' of from the dale of Sondh, Teksil - Hodal , Districl- Palwal Khewal /Khata no.923/944, Mustao.211, Kia po.134 Seckon (B of Saclion 13 -:.rl"-_ & SARFAES| Act where under you can fander e erfre amount of
this natice falling which the Secured asset will be sold as per the terms and condilions menlioned above. In case there is any discrepancy between the publications of Sale notics in LB Lt i e b o hﬁ;-ﬁi{:ﬂ:iﬂmﬂ:ﬂ: ok el tu ﬁﬁﬁr‘”sQ;,ﬂf@;‘?ﬂﬁ:;ﬁlgfE?’E,EJEﬁiL"E‘iI:E;:'n'?“E}:,“ﬁE‘.j.r,'; i Lt
English and Vernacular newspaper, then in such case the English nevwspaper will supersede [he varmacutar newspaper and it shall be considered as the final copy, thus remaving the Plot ol Ud :ylp k" ! ! ! ram bk or by prvats reaty. Please slso nota that if the entre amaurt of cutstending dues together
ambiguity. If the bommowerimortgagors pays the amount due to the Company, in full before the dals of sale. auction fs liable to be stopped. For further details and queries, contact bl b b L AR SR o oo ey il
Authorized Officer, HDB FINANCIAL SERVICES LIMITED Mr Vikas Anand : 09711010364, i tha Eai‘tl Borrower Guarantor fall to make paymant toHHFL, a3 EIIl‘."-‘i"_:‘I!:‘.Eli':J HHFL may proceed treaty, you may not be enfitled to redeem tha sapured aa.ﬁelr_.nJ Please note that under Sectlon 13
Place: New Delhi, Date: 01.11.2026 AUTHORISED OFFICER, HDB FINANCIAL SERVICES LIMITED | | d0ainstine ahoye sact lgug byt ;;Egﬂsmﬁ ach i plcable Bules edvelr st g £ B e e e iarwes any s

Diate: 01.11.2026, Place: Ubar Pradesh Sdi-, Awthorized Officer. Axis Bank Lid.

Phace: Haryana Dale @ 09.11.2026 a0+ Aulhorised Oifzer- Far HINDUUA HOUSING FINANGE LIMITED
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SeaEt st B it Afw f&fe 17.11.2026 | et 6 &A1 18.11.2026 Pt W@ wTa: 10:00 A S8R 04:00 T a6 wudl & e dee 9 31 SIEEEY, 2026 B U AR dow H 30 Fudae 2026 @ waAS
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THE KURMANCHAL NAGAR SAHKARI BANK LTD. #i0 0 01334-223331, $—4el : haridwar@kurmanchalbank.com

oS g1 [379e | o feie (758 8(1) & =d)] |
Safd, STW?;\;W H’*‘I;?E‘cb"@ do fafics & ﬁmzﬁ wfergfareRoT iR gAffaior ofik gi;n fea EFZ;CJCH e, 2002 (2002 BT 54) B ﬁ EXTRACT OF UNAUDITED FINANCIAL RESULTS FOR
AP SATHNT B IR &RT 13 (2) & T8 Ua<T LAhAT BT FIRT BT Ug UfrfT 2 (i) Faemaett, 2002 & 7199 3 & A1 FHoiaRi / SHAGRT / el
HURT & HAlfeTd / STHMAGR BT St [ 9 60 Al & WiaR AIfed 3 IfeaRaa T g & ol ueb 7 Aifed IR {61 7121 © | SeRadr 1131 o H fawd W& &, THE QUARTER AND SIX MONTHS ENDED SEPTEMBER 30, 2026 AR figures in Crores
§AD §RT SURGBATAT / STHFAGRI IR 31TH STaT Bl Ay a1 ST 2 6 seieen] 7 Su—4RT (4) & d8d SU Ua< Rhdl &1 TART $Rd gY A< aivfa Juiky ) Standalone Consolidated
Peoll B forar 2 | grer f&a (ac1) e, 2002 @ 719 8 & A1 ufed 1= @ 9RT 13 31 39 IfeailRad [y & IRy wU 9 FHolaRl / SHFAERT 3R 319 it Bk manihe i it months
ST BT TAGEIRT YT BT oA—a 5 B Y AT <F St 2 3R HufRy & a1 feh) ff o &1 2raeR @ gafae TR wgar) 96 fofics omar Teavse s, 8.No. Particulars ended ended
ARTYR, ERER & Sl AIfCH R IR SH W TS & o7 Ham SrQa | FRIa AUl 7 YA & ol Iucted F9g & Hael H I &I 91_7 13 Bl SU—4RT (8) B 30.09.2026 | 30.06.2026 | 30.09.2025 | 30.09.2026 | 30.09.2025 | 30.06.2025 | 30.09.2023 | 30.03.2026
UTTT} & folU SRBAT BT &1 3Mh N fhaT ST 8 | Unaudited | Unaudited | Unaudited | Unaudited | Unaudited | Unaudited | Unaudited | Unaudited
B 1. | Total imcome from operations (including excise duties) 110253 1,153.55 87348 225568 1,102.08 1,163.82 ET4.6D 225571
wo| FUMN/TRET & AW . . NS
Wo [ (EisT TATHY ST ATH) SeTeh =eT/3Tee Wt /3 oht fararuT CEARIRIE frfer 2. | Eearing before Interest, Taxes & Depreciation (EBITDA) 63,69 78.51 62,87 14320 279 78.44 60,95 181,24
1. | =guf] - o) digg S gm Al | 99 A wae & |/ 9T 9 Eve fRIeT 9ad RN 753 (TR T 8189 S AT ®0 % | StErOL e IOr e pan O fom Jak i ik iz il b i it il
. - [l L¥ P SRR PR — caum sy S P — PSSP e P P
Soa Riw 311{3[ ﬁl‘jﬂﬁ SR 533 / 448), FOTRIePT SRt 33,75 71 Hlex & | SR el R U q8T T, KT a1l | 21,.84,778.04/- 28.10.2026 4. | Net Profit f{Loss) for the period after tax 14.92 27.55 23.35 4247 14.02 26.48 2181 40.50
T AR 125—T, e g | T Teel! ATel TR T B, Th RETg, TrETerd, a1erRed SR Hifed], Al A#ioid R U i 5. | Total Comprehensive Income for the period 15.01 27.64 21.52 42.65 141 26.57 21.28 40.58
Fe, TR Iﬁ@’ =R | P AT 3R 1o, eI T AfTel R U T 3R NEERNIEE 13D BA | 37.07.2026 + i Aifew [Comprising Profit/(Loss) for the period (after tax)
el o S R B TRAT 112,81 97 AR & | I8 T dTS W1 20, MM BT Bl ERER A R | g i gy gf | o0 Fifr and Other Comprehensive Income (after tax]]
2, Sl TR 17 BRER, TR SaTelTyR, TEdTel 9 fTer eRER &1 ARl & 3favid o1l & | ey : | o i
— : - . . . - ! — : 6. | Equdyshare capral (Face Value of Rs.101- per snare) {in Crs.) 31,46 20.08 2847 3446 3148 =008 28,07 31,48
fIeh3 feRg & IR : F8I AT 1, STeq AT 6349, TS 155—180, THH HAT 1529, ST [ 18.02.2022 BT HI—IGRER BT, BRER W H il e TP of e 0L aseh THE aev Ak
US| afihig:—qd - waT e 752, gfdes- gaT ST 754, Wird- 9T AAT 779, AR glErui- 6 HeR AIST WeF | STAST 981 WA 1, | 04.08.2026 i Aing pershupe (EFSiotBs 10-sach [WRpershae) | | i | —— ] | I | NN | || ——
fSTee WA 6349, USS 1555180, HH AT 1529, ST f&h 18.02.2022 UL HURT WI—RER HrITerd, SRR Y2 H fAferad goitgd 2 | a) Basic 4.89 548 B06 1425 q44 14 7.58 14,68
2. | zpefl < wfirs g3 1 | due Ry & 9 T 9 s R e de di-12, e A gd 7 15 wie, afem &0 28.10.2026 b) Diluted il i s whel o a1 i s
M e Rie, Frardi— o | # 15 wie, o d 40 BIe 3R < 80T H 40 WIE &, fSTAPBT fof &=thef 600 I Bl (I 55.77 | 11 128,943.77/~ Note : 1. The company has adoplad Indian Accounbing Standard )"Ind AS") fram 150 Apeil, 2017 and accordingly these financial resulls have baen praparad in
eTH, ®E 1, art fafaar| ot ‘fﬂﬂ) HES TS YRR AT 652 39, ST ToTafy e B, U \ﬂ‘l\ﬂr\ldgﬂ gxdgdH, IERIED accordance with recagnition and mesuramant principles laid down in the Ind AS 34 ° Interim Financial Reporting”, prescribed under section 133 af
SIAG MBI Dl b U, T | o_e SATATYR, dedrel &R f1aT eReN & Rerd 2 S £ 9iHuTet g & 93 N Rfa=< HAR | 30.06.2026 + i e the Companies Act, 2013 read with relevani rules rssued therunderand the other accouting principles generally sccapted in India,
e, IM SR, 8RER, | gRT fadis 29.06.2012 F o R fiorg @d $re) & w1 TR, a8 5 | sy va o ' % Ffer 2. The above |s an extract of the detailed format of Financial Results for the quarter and six months ended September 30, 2026 filed with the Stock
m@:'l ' 1a VRN ~ e @ S e ' J ™ Exchanges under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015, The full format of the said
Idei B_q_q\_chb Sl HQP:_[' Iuefl—eRal _cmqmq TREAT 1, 2287, TS 71 Financial Resulis are ayvailable on the Siock Exchanoes websites (www.nseindia.com and wew bseindia.com) and on the company's websife
82 TTh, th¥ R 4980 TR aTeh 29.06.2012 T USiIehel & | #THy :—yd— 20 Wi =S AP, {www.globusspirits.com)
qie— it wEa di-3g, - e 9 d-11, SR— o T §1—13 | 98 Te—=foren et wum, firen eReR & #miws ¥ o 9= | 20.07.2026 | | rarand on henatl of the Bosed-of Dibactorsat
1, [STeg 2287, I3 71 9 82 T, TH AT 4980 TR {31 29.06.2012 B fafdad Usiiad 2 | Globus Spirits Limited
3. |=vft « & s wdl gm A | due Gl & @i W 9 qEve e wite b o7, R | gd § 32 wie 6 9, w0 28.10.2026 Place: New Delhi Ehgkharﬁwa_rup . . ]
forer <), frramefi— AR | ufem # 32 wie 6 §9, IR H 40 Wie, <fIUT H 40 Wie, del &G 1300 I Wi A 12081 | 11,02,811.72/- | 7 Date: October 30, 2026 Chief Executive Officer & Joint Managing Director
Teld, I QAQR, JEIHA, | Hiex B | U8 IS WHERT AT 164 BT WIT & I SIRIG Uedold, ITH SIYR GRADH (TR EGIED -
SATYR, BRER | T BRER &1 AT | 91ER), RI—SaTellyR, desiidl 9 fote— sRgR # Rerd 21 51 37| 30.06.2026 + i fifew . R - - Regd. {.:” .
A J1ST G Fita ot faqer 1St 7 16 10.02.2017 1 fOsh faerg & A & 0 (607 | ooy g st @ | =t faifor I] us I]lrlls lmne T S
o | g I fdeRd Iu—Usigd BRI, BRER—ERII H q81 AT 1, fTes W1 3019, TS . T o el
387—400 WX, ¥ AT 763 Sl a1 10.02.2017 & Tq8d Usiipd & | #lwng:—qd— wie 5o CIN: L748990L 1883PLCOS2177
. ) . . . b= 24
e 8, - 20 Wi ST IR, @ifi— i A¥eT o6, BliEe) - 22 Wie el IRAT | U8 ARy Ad—RRgR $1aied, sRgR—fad # 98 dw=r | 20.07.2026
1, Niee AT 3019, TS 387—400 WR, 3 AT 763 (&1 10.02.2017) & T&d fAf¥rad doiigd @ | - ol
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p— T . VASTU HOUSING FINANCE CORPORATION LTD [EECET-2erae]
. l I Unit 203 & 204, 2nd Floor, “A” Wing, Navbharat Estate, A-Set House, 7156, D.B. Gupla Road,
[See Regulation-33 (2)] , . . - VHST i - - Karod Bagh, New Delhd - 110005
Whilst care is taken prior to acoeptance of advertising G L T E Zakaria Bunder Road,Sewri (West), Mumbai 400015. * DG, e L
OFFICE OF THE RECOVERY OFFICER-I/I copy, tsnotpossbe o vl s conterts.The Indian i Maharashtra. CIN No.: U65922MH2005PLC272501 POSSESSION NOTICE
DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2) e et e ey o . T e TS T The undersigned being the authorized officer of the DCB Bank Ltd., under the Securitization and Reconstruction of Financial Assets and
Ist Floor SCO 33-34-35 Sector-17 A, Chandigarh contents, norfor any loss or damage incurred as a ithdrawal/Cancellation of E-Auction Sale Notice Enforcement of Security Interest (54 of 2002) and in exercise of powers conferred under section 13(12) read with rule 3 of the S?curlty
(Additional space allotted on 3rd & 4th Floor also) resultof ransactions with companies, associations o Refer Sale Notice published in Financial Express (Chandigarh Edition) & Jan Jagran Interest (Enforcement) Rules, 2002 |ssuedla demand notlpe on below mentlongd dates calling upon the bprrowers (Borrower’s Ian'd
L B ’ . ” ; « y Co-Borrower’s) to repay the amount mentioned in the notice as detailed below in tabular form with further interest thereon from within
NOTICE FOR SETTLING A SALE PROCLAMATION UNDER RULE 53 OF individuals acvertising inits newspapers or Publications.| | (Jalandhar Edition) on 02.10.2026, the property mentioned at “Sr No 1" in the name of 60 days from the date of receipt of the said notice.
SECOND SCHEDULE TO THE INCOME TAX ACT, 1961 READ WITH THE We therefore recommend that readers make| |Vipin Singla (Borrower), Neha Rani (Co Borrower), LAN No. LP0000000127989, The borrower and Co-Borrower having failed to repay the amount, notice is hereby given to the borrower, Co-Borrower and the public in
RECOVERY OF DEBTS & BANKRUPTCY ACT, 199;- h No.: 1030 necessary inquines before sendlng anymonies ori |y 0000000126266 & LP0000000154305 has been withdrawn. general that the undersigned has taken possession of the property described herein below in exercise of powers conferred on him under
UNION BANK OF INDIA xn. No.: entering into any agreements with advertisers or . . sub-section (4) of section 13 of Act read with rule 8 of the Security Interest Rules 2002 on this 27-10-2026.
RC/45/2026 21-10-2026 Date : 01.11.2026 Authorised officer - : - - : - o
VS e otherwise acting on an advertisement in any manner Pl g B. h q v Housina Fi c ion Ltd The borrower, Co-Borrower in particular and the public in general is hereby cautioned not to deal with the property (Description of the
SH. SARTEM SINGH whatsoever, ace : Bathinda astu Housing Finance Corporation Lt immovable Property) and any dealings with the property will be subject to the charge of the DCB Bank Ltd., for respective amount as
mentioned here below.
ICO;IM)Sh Sartem Sinah Sartem Sinah Son of Shri K Sinah Resident The Borrower’s attention is invited to provisions of Sub-section (8) of Section 13 of the act, in respect of time available, to redeem the
. Sartem Singh Sartem Singh Son of Shri Karam Singh Residen secured assets.
Of Village Dabkoli Kalan, Tehsil Indri, District Karnal Haryana. Also At: Demand Notice Dated 109-06-2026
Sartgm Singh Son Of ehri Karam _Sin_gh_Resident Of Village Dabkola, For Publication FORM NO.1 Name of Borrower(S) and Co-borrower(S) | 1.MR. VISHAL and 2. MRS. AARTI
Tehsil Nakud, Post Office Lakhnoti, District Saharanpur Uttar Pradesh &EEE&’EEEHEEE:ELEHS%E:’F&E.E‘:; Total Outstanding Amount. Rs.46,80,040/- (RUPEES FORTY SIX LAKH EIGHTY THOUSAND FORTY ONLY) as on
247341, : n 09-06-2026
OFFICE OF THE RECOVERY OFFICER
(CD 2) Sh. Krishan Lal Son Of Sh. Karam Singh Resident Of Village 6001, University Road, Near Hanuman Setu Mandir, Description of The Inmovable Property | All The Piece And Parcel Of Property Having Measuring Area 76 Sq.yds. Having M.C. No.
Dabkoli Kalan, Tehsil Indri, District Karnal Haryana. Also At: Krishan Lal Lucknow - 226 007 B-142082/B, Situated At Taraf Saidan, Abadi Amarpura, Tehsil And District Ludhiana. Which
; (DRC Mo - TB3/2018 ; Nai . . Nai
Son of Karam Singh . is Bounded Under - East: Neighbour/ West: Road / North: Street/ South: Neighbour
g . . NOTICE UNDER RULE - 2 OF SECOND SCHEDULE TO s s
(CD 3) Sh. Suresh Chand (smce Deceased) S/o Sh. Karam Slngh THE INCOME TAX ACT 1861 READ WITH SECTION 29 Sd/-
Through His Legal Heirs:- Also At: Krishan Lal Son Of Karam Singh OF RECOVERY OF DEBTS AND BANKREUFTCY ACT, 1983 Date : 01.11.2026 Authorized Officer,
1. Whereas you the SH. SARTEM SINGH was ordered by the Presiding Iggﬁgaﬂif é’:ﬂlﬁ CERTIFICATE HELDEH Place : Ludhiana, Punjab DCB Bank Limited
Officer of DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2) who Ve, g : C C
had issued the Recovery Certificate dated 27/01/2026 in OA/1890/2021 1l'g'IH. BHANU PRATAP SINGH  CERTIFICATE DEBTOR e Iﬁ:gut R OFFICE OF THE RECOVERY OFFICER-I/II
tO pay tO the Appllcant Bank(S)/FlnanCIa| InStltUt|On(S) Name Of app“cant, b, . L ndésr BEegulaticn & of e saloesr 1oy ardd Hanbcruotoy Board of Bndis DEBTE‘ HEEDUEHY TRIHUHAL EHAHDIGA HH'{ DHT 1}
. . . 1. Mr. Bhanu Pfﬂiﬂp E!ﬂﬂh aon of Late Ram ASHEW i IFsalwan sanlulban Process far Cofparale Pergars! Regufaticas, 201 L=y ] E
the sum of Rs 1595954 (Rupees Fifteen Lakhs Ninety Five Thousands Singh resident of vilage Narayan Pur, Alinagar, rid -k 2nd Floor, SCO 33-34-35, Sector-1TA, Chandigarh
Nine Hundred Fifty Four Only) along with pendentellite and future Sunehara, Sarcjini Nagar, Lucknow AL BB e NOTICE FOR SETTLING A SALE PROCLAMATION UNDER
interest @% w.e.f. 08/04/2019 till realization and costs of Rs 18005 . DEFENDANT RULE 53 FOR THE SECOND SCHEDULE TO THE INCOME
- . . 1. This is 1o notify that a sum of Rs, 13,13,278.00 RELEVANT PARTICULARS
(Rupees Eighteen Thousands Five Only), and whereas the said has |Rupees Thirteen Lakhs Thirteen Thousand Two 1| Name of sorporate debinr [RICHESN HEALTRGARE LIMITED TAX ACT, 1961 READ WITH THE RECOVRYOF DEBTS &
not been paid, the undersigned has ordered the sale of undermentioned Hundred SEVEnty@Elght: together WlthII pEnLiEﬂé—ﬂiE 2 Ig-ﬁfr incarporation of corpomte | 0203/ 202 BANKRUPTCYACT, 1993.
; and future interest @0 1:2.00% perannum from the date - _|de st Dated : 28-09-2026
immovable / ImmOYeable property. of filing of the Qriginal &DFI”'.?:-IEuI;i:}n ia 11.03.2015 with A | Authority under which corparate FOC - Uit Pradesh ] RC/63/2022 (PUBLICATION NOTICE) o
2. You are hereby informed that the 17/11/2026 at 10.30 A.M. has been cast jointly and severally till ifs realization from the |debtpe s incorporated fregetened. | PUNJAB NATIONAL BANK
fixed for drawing up the proclamation of sale and settling the terms Certificate Debtors Nos. 1 : 4 f’f"l:lrﬁfl;‘l:iﬂ’llﬁ:hﬂ:'f'mi';"“ USSR LTI R Versus
thereof. You are requested to bring to the notice of the undersigned any 2. You are herehy directed Lo pay within 15 days of tha | carparate dedor b To, M/S RUPIAN WALA TRADING CO
: R ) recalpt of the notice, failing which the recovery shall 5. | Address of the. regicterod oifice Fegsmred Oifee: Office NG, 1754 151 Floor : . : .
encumbrances, charges, claims or liabilities attached to the said ba made In accardance witﬁ The Recovery of Debls & > | ghdl princind! office (i ary] of m“'m Siter Towerr. Plot Mo, D6, Seclor 18, Noid, (CD 1) M/s Rupian Wala Trading Co. Situated at Village Rupian
properties or any portion thereof. Bankruptoy Act, 18963 o corparile dettoe Giwtam Buddcha Nagss, Naida, Ul Pradesh, Wala, Tehsil And District Faridkot Through its Proprietor Sh.
s ificati f rt 3. You are hereby ordered to declare on affidavit the | Iria, 2030 Bohar Singh S/o Sh. Gurjant Singh, Faridkot, Punjab.
pecitication of property. particulars of assaet on or bafore 17.11.2026. & | Insohency commencement date | 26 10-2026 (Manday) (CD 2) Sh. Bohar Singh, Sio Sh. Gurjant Singh Proprietor, Rio
Total Land measuring 39K-0M situated at village Dabkoli Khurd, Tehsil 4. You are hereby ordered to appear before the ~|in respect of coporate detilor | Qreler Receved on 30-10-2006 : hs gn, . 2 ALY =ing P J
e . ) . ] . : 17.11.2026 at 10:30 AM 7| Extimled difte of clasure of B0 2027 [Wedn=diy) Village Rupian Wala Tehsil And District Faridkot, Funjab.
Indri, District Karnal detailed as under- Land measuring 27K-0OM being undersigned on iy | O Hariit Sinah S/o Sh. G sinah i
3/4th share out of total land measuring 36 Kanal 0 marla comprising at Sr. In additions to the sum aforesaid you will be liable ta ':*:IHH R rmrf' i | M, Sanjey Wiy Jess (D)8l arjl-l i 99 i ur]arjt -i“g @ Gurjang_ﬁ ngh,
. g prising ' pay the following cost - " u-.: .IE».;.::.:' Ti’f?.iii‘i;fél'.’rl"ﬂ.f.g E‘-.rg, ur;:.w iy Jesoca] R/o Village Rupian Wala, Tehsil And District Faridkot, Punjab.
No.42, Ladi No.24, Rect NO'6_3’ Khasra NO'_21(4'0)’ 22(8-0), 23(8-0). Detail of Cost: | s interim resolution professional | IBBLIPA-D01/IP-PO3ES1/ 20242035, 14432 Whereas you the was ordered by the Presiding Officer of DEBTS
24(8-0), 25(8-0). Land measuring 12K-0M being 1/3rd share out of total Application Fee : Rs. 16,005=00 g | Atkdress and email of the inferim Ml1 Eﬁrljr.;.- Wity Jeswin| : RECOVERY TRIBUNAL CHANDIGARH (DRT 1) who had issued
land measuring 36 Kanal 0 Marla comprising in Sr. No.42, Ladi No.22, Advocale Fee ! Not Claimed ::;;;ﬂ:'_:;;"fﬁf‘;ﬂj“ ::1;:1}11';*:“5}rqﬂ;:ﬁrilll:::.lliﬁmH:rEILI;I:Lﬁ:;ﬁﬁﬁﬁ:lfnm the Recovery Cerlificate dated 26/05/2022 in OA/2230/2019 o pay
Rect No.7 Khasra No 24(8-0), Rect No.63, Khasra No.20(8-0), 21(4-0). Paper Publication Charges Not Claimed | Emal g jeswanisani 00T @gmalcom to the Applicant Bank(s)/Financial Institution{s} Name of applicant,
Rect No.62, Khasra No. 16(8-0), 25(8-0), situated at Village Dabroli Misc, Expenses : Mot Claimed 10, | Address and |-_--|-'|:1i.IrI:I-:| :-_-u used Tai ?mmk 333, zripl?.;.. ilr.u ||i_||.t| Ci dl'llll.::f_;'E-l i, the sum of Rs 98,54,444.91 (Rupees Ninety Eight Lakhs Fifty Four
i i Distri - - : Charges : Mot Claimed CoRTRIOINIE R WEK) e i kel Cortes. Plice, Mew Deln| = 11 Thousands Four Hundred Forty Four And Paise Ninety One Only)
\Ij_r:lurd, Eehbsk” Ilr.ﬁ:, DclistCrlc;[‘tli.argal azs 5p(e);r§g|156ter Karyawahi Chakbandi of Expenses of Filing of OA ; Mot Claimed ] ﬁf;g}:'ﬁ':ﬁﬂﬂ” G -E'j";j Tﬁ%’%ﬁﬁ@m‘-’lﬁu along with pendentellite and future interest @11% w.e f. 19/09/2019
lllage Dabkoli Khurd, Certified on 25.05.2( _ Given under my hand and the Seal on this 03rd day 12| Cianses of creditors, # 8y, under | Not AppIiabie till realization and costs of Rs. 1,01,000/- (Rupees One Lakh One
Given under my hand and the seal of the Tribunal, on this date 21/10/2026 of July 2026. clause (i) of sub-saction (BA} of Thousand Only), and whereas the said has not been paid, the
Recovery Officer DEEHI,.E; Emmﬂ!ﬂq :I‘:“Iilr‘l‘:: i{ruff‘m'ﬁﬁf%“; undersigned has ordered the sale of undermentioned movable/
Debts Recovery Tribunal Chandigarh (DRT 2) LUCKNOW | 13, | Names of irstivency Professionais | ol Apalicabie immaoveable proparty
e A ot s A oro 2 You are hereby informed that the 12/12/2026 at 10.30 AM. has
| Represantative of Creditoes in a X been fixed for drawing up the proclamation of safe and settling the
l;_:ﬁ]?ﬁbzh::q;ﬂ:: j;a"h o vt ke [tigia. B0 Iy o aounioads terms thereof. You are requested o bring to the notice of 1_|‘1&
ib} Details of suthorized Mot Apolicable unde;lmgnecih any_denwmrli_rrancea. chargei n‘.la;ms for labilities
[ representates are ayaitable 8T atiacned o the said properties oran portion tnerect,
Matice |5 herety glven that the Nalimal Conspany Lew Tribunal, Allahabad Bench , has SPECIFICATION OF PREOPERTY
TR | o oS i T | (5  share of 37icos Marias in Knewat o S561623, Knataun
: = g 5 L The crefitors of Rlehetm Healthcare Limited, are hereby cafied upon 1o submit their olaims . ]
El o [o] - BESEES HDB FINANCIAL SERVICES LIMITED mriespran g with prtof on o before 13.11.2026 (Fnday) o the interim Resolution Professionaiat the | | No, 1347, 1348, 1349, Khasra No. 785/1/3-1, 2180/784/13-17,
Registered Office: Rudhikn, 2 Nd Floos, Low Gorden Rood, Novrangpura, Akmedabad-380009 : address mentioned against entry No, 10. : ; 9 5 11 '
E e i \armity of HOFS Ba Thiefinancial cradiars shall submit thair laims with prool by alectranic means only. A8 oter 402/1/8 1':"' 1403/1/11-14 vide Sale Deed No. 998 dated
VRTINS o ™ Branch Office: HDB Financial Services Limited, Khasra No. 47, Opposite Dussehra Ground, Budella, Near Oxford School, Vikospuri, New Delhi-110018 iyl i U Has TR Rr R Bt s st et s ke . 02.02.2012, Situated at Guruharsahal Road, Sadiq.
THE UNDEREIGNED AS AUTHOREZED OFFICER OF HOE FINANCIAL SERVICES LIMITED HAS TAKEN OVER POESSESSION OF THE FOLLOWING PROPERTY PURSUANT Submizsion of talee or misleading proofs of claiin shall attract penalties. Given under my hand and the seal of the Tribunal on this date:
TO THE NOTICE I1SSUED WIS 13(2) OF THE SECURITISATION AND RECONSTRUCTION OF THE FINANCIALASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT Mr. Sanjay Vijay Jeswani 28/09/2026 Recovery Officer
2002 IN THE FOLLOWING LOAN ACCOUNTS WITH A BIGHT TO SELL THE SAME ON "AS IS WHERE |15 BASIS™ AND "AS IS WHAT 15 BASIS" FOR REALIZATION OF Interim Resolution Professional ’ ¥
COMPAN TE DUES o = - : Wit dtetof B chsam HesHbeinr Linibad DEBTS Recovery Tribunal Chandigarh, (DRT-1}
— wmbar, 2036 IBBIL/IPA-DOL/ IP-P-02891/2024-2025,/14432
1. Borrowerls & Guarantor/s Name & Address Description Of The 1. Date & Time Of E-auction 2. Last| 1. Reserve Price P L P S e PR valid upto: 30-06.2021 o Rt i B o o YT
. i : 5 i : 2| 2. Em & Property o dence Address: 332333, 3rd Floor, -2,
At et PanETb %?;ig:’ ?EEFPH:E;T:H?QEE?-ILEHE * g e F'i‘ﬂil"l"[f Sarmdutt Chanbess 'I;IE:'EE'EIII:;E;.EIE&“:“ FI;?xENr!w Delhi I‘E'Iﬂtglﬁnl.r':- AAEIE BANK LTD. k14, 5%”;1’35‘&‘;:?:[”! ngrﬂ?ﬁ Jaymrum
- . bl = bl Email Id; ibg richesmigmail com
R e B e e e R e SR s
owk East Delhi Delhi Delhi- elhi And Alsa | Pyt No. §, Measuring LandiCo red 26. . e o ] 5, 19 i~ (Rupess arden. Ellisbri fa
Shop Bearing No 5 Property No B-1411 DIf Colony | 5. Mirs., Measurament 8. « 35f. Approx., on| UNLIMITED EXTENSION OF 5| One Crore Ninety Five :‘:f;ﬂ:{;ﬂﬁﬂ?ﬁﬁﬂﬁlﬁ:ﬁ'gﬁﬁg&ﬁ:;ﬂﬂﬁfm . — = L e
Krishan Megar Ghondli Ground Floor Shahdara Delhi- | Ground Floor, upto the extent of ceiling level, along | MINUTES Lakhs Two Thousand st . y ' e o ies FIRANCE e """“L*‘ W ta1m that Haoibe Ravi rg’ﬁg, s Brsiig
110051 Amanjee! Singh  G-29 Upper Ground Floor | with proportionate rights in the land undemeath, | 2) LAST DATE OF SUBMISSION OF | Only) RO RN FoMAR MR NS N MO . o, I UCh S |r$mtiﬂ£fﬁf-g]5ﬁar'.?£rr§nf§m T or A Sarins SePNe T sk of Naeast orx

Office No.210:211, Second Fioor, Dashmesh Plaza. Seclor-208. NIT, Faridabad. Haryana-121001 incial -EII'FJ:IJF'.‘E- as par dup dales. Thix account hias been classiied a5 Non Performing Assel on
CLM = Mukul Sharma - B2854 15168; CLM - Himanshu Singh - 99584 43500, IJ nepctive dates menlignad Paraurder in :IDIﬁﬂﬂdr'liE' willy he drectesigudalngs |1-1-.1m:| iy
L - v Dinesh Josi - 99104 74890; ALW - M. Parmod Chand - 39903 38750 e o mcanssaien [0 I e O] o o ok L Yo ocizai

Front Side Block-g Krishna Nagar Delhi Delhi-110051 | fitted wih alactricity meler and iron shutter, part of | EMD WITH KYC  30,11.2025 - TILL & | EMD Amount{IN INR) :
Dalhi. Gurjeet Singh Sethi G-29 Upper Ground Floor | DLF Free Hold Property Bearing Mo. B-14/1,| PM Rs. 19502001 (Rupess

Front Side Biock-g Krshna Magar Delhi Dedhi-110051 | situated in the [ayout plan of D.LF. Colony Known | 3) DATE OF INSPECTION: BETWEEN | Four iakhs Fifty Thousand Z By . ; : 3 % q n enercise of
Dalhi Avinash Kaur G-29 Lipper Ground Floor Front | as Krishan Nagar, in fhe area of Village Ghondl, | 25.11 2026 —12:00 PMTO 2:00 PMIST | Only) DEH*HD“:;:FE:“::::i‘:::nn“f:['zﬁfm 15':':m:'i";::::::“Hﬂ“:f;::::ﬁmm“ 240 g Nocs arespach H1ae mennad herss BAIGN Unae: S8Coon 13z] o SARFAEY
Side Block-q Krishna Nagar Deshi Delhi-110051 Delhi | Shahdara, Delhi-110051, by virftue of Sa% Deed, it SUUC LTINS Upon o DVITAg S TONSNS Ghldei e TTIOMDA0N 10 1805) 1he Al dunt mengae

Assets And Enforcement OF Security Interesi Act, 2002. The undessigned being the aulhorised Ihar with [urll’ﬁ.r inbanas! &l comtraclual miE on tha ameunt menlicoed o tha

the "H.-I.II:B!E-I-?EEU

Loan Account No, : 61502717 duly Registered with the Office of Sub-Registrar o ; T i e P Actices and Incidental axg Enws snEL charges ate il e dala: of payrmienl wihin 60 days from the
Rs.11684095.33/- (Rupees One Crore Sivieen Lakhs II‘..I'EE Delhi, ﬂu:.';}manlﬁaglﬁtered Ko, 3510, In Book E-::rl'ltl.;lrr:‘ﬂ r:LHﬂEHﬂCPIJ{EI??IETSJ Fﬂtﬁf:iﬁ-.lll':ﬂrfh:[hJll;llitll:lull:EﬂmIS;:lI&JdII-II:IE:I;fsdshgl!ﬂégts?l-uﬁ;:r ﬂﬁﬁdﬁﬂ.ﬂ?ﬁﬁ ||-2?rllm r&?ﬁ?".m,;'ﬁgwﬂfEﬁ“&ﬂﬂﬂﬂ{ﬂ&%ﬁ"ﬂﬁ:ﬁw”m“
Ninety Four Thousand Nimety Five and Paise Thirty | No. 1. Volume No. 1448, on Pages 142 to 150, Section 13(2) of the Act, caling upoa the folowing barmawesis) 10 repay the Smount meenticned In = ars of Borroar | CoBotoaer il Busanor Al T{Dam N 098
Three Only) as of 14072026 and future contractual | Dated 27.04. 2018, which is bounded as under: the respective natice(s) within 60 days from tha date of racelpt of the said notice. The undersignen i

mderest bl aclual realizalion ogether with incidental | East Main Road Wast Remaining Portion MNorth reasonahly bedipves that the horrowerls) are avoiding the service of the demand natice(s) H] Mi=. Maa Bhagauti dears Erh:l g Pratapgarh, Huunl:la Listar %
p;pgnw_.,e-g cost and md-'ge-s el Suuth Sh-:-p of Qithers P'r{:q:ue:rt:.I ofihers. thesefors the servica of ihe demand ﬂ-:ltl.’!? is being £ffacted by sfization and publication s perthe F“adna'.-dt lﬂl‘?"l Aﬁ;’:ﬁ;{ Llltar Frﬂ:ler:s-iﬁ ??ﬂiﬁ ; EEI;-I’I‘EEI-';F

Bareilly Gorakhpur Roadline Ko 552, 653, G54, 655, 656, 658, 36| Allthat pisce and parcel ol PIot 19,28 1) E-AUCTION DATE: 01,12 2025 | Reserve Price (ININR): e T D Ular Prviesh. 2204 - CopOTONERIGUrBHE oo Alaheber [ iaw $12.371
Harbans Nagar Meenut Road Ghaziabad Ghaziabad-201001 Ultar Pradesh | measuring 100 5g, vds. e, 83,69 5q [-10.30 AM to 1230 PM  WITH | Rs. 6345000/- (Rupess E&fEKP.-'EHHMﬂﬂDE & GR/SKP/SUPA/ADDO000400. 1. Mr REERJELTE Description of Immovable Property: All That Piace And Parcel OF Land Baaring Gata Mo,
And Also Plot No 24 | Khnd 264 Siluated In The Residential Colony Known As Fmetar, oul of Khasra No. 264, |UNLIMITED EXTEMNSION OF 5| Sixty Threse Lakhe Fory RAMJIT SINGH 5/ MR. OM PRAXASH 2. Mr. SAKUNTLA sni:urimrj 10-10-2026 & 13341, 2550, Stuated -"ﬂ‘-fl!age Ehakrﬁa Pargana Ell‘a Tehsll Kunda. Distncl Pratspgath, Togesher
Kalyan Vihar Hadbast Village Dhargal, Pargana Jalalab Ghaziabad-201001 | situated in the residential colony | MINLITES Fiva Thousand Only ) D NS0 AR DN RO M DARIILA AT Fg'ﬂ'ﬂﬁhﬂéﬂﬁﬁéﬁﬂmf“ﬂgﬁmE.'.ﬂiy#"r'f s, A et A Machiey et
Babli Bhadana Hno 24 Khno 264 Garhi Katyan \ihar Ghaziabad|known &= Kalan \ihar, Hadbast [2) LAST DATE OF SUBMISSION | EMD Amount(IN INR) : Faridabad, Haryana-121004] Mpa Date: 05-10-2026 | Description 0f BRI P Bounded By; - Morh: Kzira Bikanyz Ta Kudha Sampark r.1a Saut; Knes O Jitendra Pratag Sngh &

Ghaziabad-201001 Uttar Pradesh Santosh Bhadana H.no 24 Kh.no 264 Garhi | Village Dhargal, Pargana Jalalabad, | OF EMD WITH KYC 30.11:2025-| Re. 6245000 (Rupess 1 | Property: A Property Area Measuring 245 Sq. Yards, Comprised In Khewat No.470/488, Otfer Egst s Bineriya To Anspar Sampark Marg Wesk. et Of Rakasl Chandra & Csher

Kalyan Vihar Ghaziabad-201001 Uttar Pradesh Tehsil snd Disit. Ghaziabad, |-TILLSPM Sin Lakhs Thirty Four Khatonl No.556, Mu No.39, Kila No.12/2/1(2-4), 12/2/2(3-8), 19/1{2-1). Le. 8 Marle Oul 01 Z Er}lclliﬂhfrl ﬁh:ktllludn:al n:rm H%&{;{Iﬂl R mwrn L-"'.ﬁl‘ ) gﬂa’:ﬁ%%
Loan Account No. : 54625262 | Rs.11634095.33 (Rupees One CrorefBoundsd as under North: Piot|3) DATE OF INSPECTION: | Thousand Five Hundred Kita 3 Rakba 7 Kanal 13 Marle, Situaled in Waka Mauja Neemka, Sub-tehsil Tigaon, District Rrcesit, SUAIN1 omovier, (o) s Tongm Slipts Bio 'L Kasgan)| (37 39,04,840.24-
Sivteen Lakhs Ninely Four Thousand Ninety Fve and Pais Thirty Three Only] | No.25, South: Road 151, wide, Ezst! | BETWEEN 25.11 2026 ~ 12:00 | Only) Eampbund, HAOHNR ROtrmarion EACE Fiok n.g Mool N0 4 heorkc Yoot ronorty Ay Kamar Gupta Rl 10 Kosgan S, v R, i, Ut Prdes
asof 14,07.2026 and future confraciual interest bl achual realization together | Plat Na, 16, West: Road 151 wide.  [PMTO Z:00PMIST : : s rzulﬂ[muaramr'Pru ‘I’r Mils Crasunate Hefth Cara Sha oph 08, Giatnid Flage, Mohalls
. GR/SKP/GHAVADODDOO0G61 & GR/SKP/SUPR/ADDODOOSSE. 1. Mr. RAZI SRl | P22 o e Marse, oo Drst A, Ut Sradea: :uzutn-::urp:ral-:--smm.-nm
bl sl L L L T m s W — MOHD /o MR, MAKSOOD KHAN 2. Mrs. GULFSHA GULFSHA C/o RAZI JEARLEIITS e
Zaheer Ahmad 10-8-22 Sireet No- 5 Ambediar Bash Maujpur Dein 110033 | All he piece and parcel of [ 1) E-AUCTION DATE: 01.12.2025 | Reserve Price (ININRJ: MOHD. House Mo1472, Bali Mo, Indira Comglex Calony, Kner EER MMMt | o T S e o in Pt e Medice) e ner g, 08 o Bret F.;;H
Athar Khan 10-8-22 Sfreet No- 5 Ambedkar Basth Maujpur Delhi 110053 | the Property Properdy Mo [ 10,30 AM to 12.30.PM  WITH| Rs. 12137800/~ (Rupess 2 Kalani{113), Faridabad, Haryana-121002] Npa Date: 05-10-2026| Description Of Property: A Eregescl 32'1 M. ﬁu_;.;liunﬂar Gﬁ:: I--:Erﬁﬂp_.ﬂﬂrI I?je.;eirrgl:l AIEATJI:E ‘n.%:;ij'u E@Aw'iﬁg#ﬂ HE Eﬁ
Sajna Begum 10-B-22 Street No- 5 Ambedkar Basti Maujpur Delhi -110053| - 10-B /21 Kashra No. | UNLIMITED EXTENSION OF 5| OneCroe Twanty one Lakhs House Bearing Plot Ho,7 Area Measuring 50 Sq, Yards. Comprised In Khewalkhata No.275/393, | pI5 S omines (ETEEs, r-u'.,’fr.,m‘ itk ke Kt o Lol el L R L
Sszad Khan 10-B-22 Sireal No- 5 Ambedkar Basti Maujpur Dalhi 110053 '."Er[h'_ﬁM'Eﬁ' _L“—.aiu Mo- 5 | MINUTES Thirty Seven Thousand Eight mhﬂn'.ﬂsﬁ- HII; Hni‘h'i,TFEI'zh“ i HI:?':IM' 3“: ﬂjﬂr:hﬂa IE 7 Marle Eﬂm rI;'IIJ‘1_|:1'|_3 :Lmlﬂlﬂl':i ﬂﬂﬁ: IE E‘mre.é-.ra? |'.1“r:i‘1. ?:Ii-'ilﬂlr%m rE"G'LEfa JE'IEH—T?-::III?& ﬁ.lfﬁge rr-leuél EMenE':-DeJ %.1!1-:5; Tfﬁpgﬁ?ﬁlef'sﬁ ﬂ.i;gaglr
Loan Account No. : 3454265 i _ Maujpur Delhi 110053, | 2) LAST DATE OF SUBMISSION OF | Hundred Only ) Pt ﬁﬁﬂﬁﬂhm:'h{:mt;ru% o bbbt ton i ettt ity -’.kram NOrE Pios. Of Madan Lsl Soulf - Common Passage 6 Wide & Shi Of mar & R
Rs. 2,356,263.668/- (Rupees Twenly-Three Lakhs Fiffy-3i Thougand Twa | Property Ares 900, 5q | EMD WITH KYG -30.11.2025 — TILL 5| EMD Amount{IN INR} : B3 - . - . : 10-10-2028 | Mis K K Traders Clo Ramkaran 558 Read Jugaulj Tehsil | i 17-08-3026
Hundred Sixty-Three and Paise Sixty Six Only) as of 18-June-2026 and future | Feet PM 12137600 (Rupess Twelve A .+ TR llsar ducour Wahacsgar. Ular Pradish - 279183 Horows Eus-ua-:a:
contractual interest il acfual realization 1ogether with incidentaf expenses, 3) DATE OF INSPECTION: BETWEEN | Lakhs Thirleen Thousand 5 Mr. Sree ram singh Chahar $/a MR, HARI OM SINGH, House No. Sd- SR MU P EJE 4 ML “"5““"' 'fg_',}‘ F"%mm Mrgﬁi?}rﬂ& 51‘4 W" "lillaﬂ'ﬂ IH:"-"I 43,51, 110711
costand charges etc, 25,11.2028 - 1200 PMTOZ:00 PMIST | Seven Hundred Eighty Only 2 127, Gali No.18, Sanjay Calony, Sactor-23, Faridabad. hwma_‘lz-"]uﬁl Npa Dale: 05-10- lﬂnfl:arnn Flm h,,a.ul- hmarm:!gan Utar Pradesh- ET3154 'Lu:nran':m =
The intending biddees ara advized to visit the Branch and the properties put up on Auction, and obtain necessary infarmation regarding charges, ancumbrances. The purchaser shall Eﬂz&lni!:ﬁ:pﬁ:s EI; ]:-Iﬁ%% '?1%:“2?';‘:%:::;::%2 1:.:: :'I‘:sz_mrgaguﬁg‘ ﬁg_i:;:]q:, E&Im%ﬂaﬂ Tﬂﬂ?@?ﬂﬂn%ﬁﬂﬁﬁ fﬂ.ﬁfﬁ?? %ﬂ:ﬁﬁﬂgﬂ:‘%&}]ﬁ%}&%ﬁm
make hig own enguiry and ascertain tha additional charges, encumbrances and any third pary interests and satisfy himselihersalfiitsalf in all aspacts tharetn. Al stalutory dues like E:L'F Tehsi Ballabh arﬁ.liistrln!l:::rliahu Harvifia: Boiniiaries Easll'aﬂmmm.ﬂ'EMrg The E:lellrga nd Struchores Thareon, Fixlures. Fitings And AR Plart And Machi
property faxes, alectricty dues and any other dues, if any, attached to tha propery should ba ascerained and paid by the suecessful bidder(g)prospectve purchaser(s). The Na r’lmiaala 150, Wi mﬂs outh: Dihers  HATYANA, i Easl: : E;.-u-. E-:':EI Bﬂér%ﬁ“éaﬁiiﬁ"sﬁ Tﬁm .!E-Irr E{.ﬁl.glfamr{ nljrlLa i'_u:-a;:b E%Eujpﬁﬂné rSEFLIJI..TE‘ Bounted
biddar(slprospective _:r.:r-:h;as.er[s] are raqueshed, n thair own mlerast, 1o satishy himsalfherselffiself with regand Lo the gl:u:u.-rz and the nEher rnlauanldclvrall_s pertaining to the ahu:.'a HR/GGN/FRED/ADODD0T963, 1. Mr. Deepak 50 MA, ASHOK KUMAR 2 Me. IR R LD 4 | h] his '1’ag.r|. Bamzrgr- |nnrusu_u. (Hoerower) Through rIHnri EIIE
mentioned properyPropertias, before subrmilting the bids., Terms & Conditions of Online TenderAuction: (1) The auction sale shall ba "online a-auction™ bidding through website SANJIT 570 MA. ASHOK KUMAR 3. Ms. BIMLA DEVI W' MA. AsHOK BRGEIRLLLILLIe r. Ram-Bahis Jsswal Plot Mo & Dardi Naird Preacra. Alla ar? [ ] iﬂzg
hitps.fwww bankeauctions.com! on the dates as mentioned in the table above with Unlimited Extension of 5 Minutes. (2) The inlerested bidders shall submit their EMD through KUMAR. House No50. Adarsh Nagar, Malerna Road, Ballabhgarh, EEkeuliCRlSediF ﬁwsn mm 11&#5.%&5353 'u]?];r mlﬁ’?n“: Tmﬂummfml &t
Wah Portal hilps:iwww.bankeauctions.com/ (tha user D & Password can be obtainad free-of cost by registaring rame with hitpsMww bankeauctions.com! ) thraugh Login 10 & 4 Faridabad, Haryana-121004 | Npa Date: 05-10-2026] Description Of Praperty: A House Bearing Dosc Iptmﬂ :-f ' ey Al That Fieca And Fam. Of Frastold Land Beaing Parl
Passward, Tha EMD shall be payable through NEFT in the account mentionad above After Ragisiration (One Time) by the bidder in the Web Portal, the intending biddes! purchasar is Plol No.53 Area Measering 50 Sg. Yards, Comprised In Khasra Mustakil No.68. Kila No.2{8-0), OF Arazl Na. 518 (M} imd:mm Diandi, Pargana Arad, Tehsil Karchbarsa, Districl Pt a2 94
1 fir i i 1 z J i - i B, i i}
required 1o gel the copies -::-1 the following decuments uploaded in the 1:'l.'|';||.'| Porlal before the Last Date & Time of submission of the Bid Documents viz. 1) Copy of the NEFTIRTGS ?ﬂ{;‘ ﬁ'&:ﬁmfhﬁ;ﬂu& I‘LI r;-l;lainr; r.llr.':rFI: :I:I:E gdzﬂm:a 1%:1:;;}&?21:!1 gm ILEnl_jlrzlri- #;l{ﬂbﬂiru - lﬂﬁrﬁﬁ ] agﬂd guﬂ?ﬁﬂﬂﬂﬁ Erﬁu Jg gﬂa‘rﬁ%?ﬁafwﬂaﬁ J‘m
Challan or Damand Draft, i) Copy of PAN Card, iil) Proof of identdication/ Addrass Proaf (KYC) viz, seil-altastad copy of Viater |0 Card! Driving Licensa! Passpor ale., without which the 01 Chitale Lal Wet- Vacant Ptol Narth: D1hers South: Gaii 151 c " . Slruchifes Erechans, |rr1'_|n:|ﬂ.n"|gr|;5 Fixturas, F.L,.Hls A .!.,;gmmnp%ﬂ s,dnjn& Therion
Bid is kable to ba rejectad. UPLOADING SCANNED COPY DF ANNEXURE-N & N {can ba downboaded fram the Web Portal: hitpsliwww bankseauctions.com) AFTER DULY FILLED UP - = L P ST 2 = 1‘5“&'3'10'1 Thereda, '-'n'ne'rh:_;r E;%th Or Fulure, Anc Al Easamantary And ; Pucutcﬂﬂl
, . : i b . - : ; d : : DL/DEL/DWND/ADDDOOBESZ & CO,CPC/GPOF/ADDDNISI99. 1. Mr 10-10- 2076 hirst, Baurdaries (As Par Tille Documentsl: East 30 Feet Wit Kachcha R;'Islnl sl Land O
& SIGNING 15 ALSO REQUIRED. The interested bidders who require assistance in ereating Login 10 & Password, uploading dats, submitting Bid Documeants, Training/ Demonsiration DEEPAK AGGARWAL 5/0 RAMESH AGGARWAL 2. Mrs. RACHANA Gurts BREREL FLL Ancilhar North: Fiot Of Jamwal Saih: Pat Of Dubey &
an Ol Intes-se Bidding ete., may contact Mis, C1 India Pvt Ltd, Plot No. 68 3rd Floor, Sector-44, Gurgaon- 122003, Haryana, E-mail ID :Vinod Chauhan! dethifclindia.com W0 RAMESH mun.ﬂsﬁlL 3. Mir. RAMESH AGGARWAL /0 RATTAN llf:L ag on 09-10-2026 & |{1.) Mis. Markandey Enterprises Mear Bhaget Singh Rasra Balia Rasra || (1.] 25-00-2026
9813887931 and for any property related query may contact Authorised Officer: MR, Vikas Anand; Mobile No: 9711010384, e-mail ID : vikas.anand@hdbfs.com, and MR H. NO-3/420, GALI NO-3, NAI BASTI, BAHADURGARH, JHAJJAR, Haryana-124507 | Npa Dale: It Bl Vaok Eone Ui Fieeert E?n;ﬁ',zmﬂfmﬁﬂr;ﬂ'“g;ﬂ‘ liibg e
Vishal Ritpurkar; Mobile No: 9833671006, e-mail ID: vishal.ritpurkar@hdbfs.com during the working hours from Monday to Saterday 3, The intending purchaser'bidder s required 5 05-10-2026 | Description 0 Property: A Residential Propertyhouze/plot Mo.-420/3, Barakba Rasrs. PO :-Em &,L Distrled nﬂgn; District Balka, Uttar Pradash - 28717, Ce-Borower
to submit amount of the Eamest Money Deposit (EMD) by way of Demand DraffPAY ORDER drawn on any nabiona¥zed or scheduled Commercial Bank in favor of * HDB FINANCIAL 102,50 5g. Yds., Construction Ares 200 5q. F1., Made Up 0f Woad And Stone, Waka Nai Basti g“rmmrrm % umu F*Eh Ham_uag i Ram, Neg- Bhagal Sirsgh i, Juihl
SERVICES LIMITED" payable AT PAR/New Delhi or NEFT/RTGS in the account of “HDBFS GENERAL COLLNS": Account No 00210310D02T48; IFSC Code- HDFCH000021; Inside Magar Palika Bahadurgarh, Moja Bahadurgarh Disiricl Jhajjar, Haryana.. Boundaries:- i G, Rara, P10 R, Sub-Distriet R, Dot Saia, U -221712 Guaranior
MICR CODE: MICR500240002; Branch: LAKDIKAPUL, HYDERABAD: on or before date and time mentionad above (Please refar to the details mentioned in table above) and East: Rasta Aam West: Dihers Plof North: House O Suraj Bhan Soulh: Houss OF Maki Ram Datceition of immovable Property: &1l That Fieca And Parcal Of Land E-aarm; Khata No. 280
: ; g = o ; F : ; e 3 ] T : . 10-10-2026 in, Situated ANTlags Akharoura, Pargara Lakhneswar, Tehs Rasda, District Ballia, L‘rlar F'radcrm
register their nama at hitps:/iwww.bankeauctions.comi and get user D and password free of cost and getfraining on e-Auction fromthe service providar, After their Registration on the GR/KAF/KUN/ADDD000113 & CO/CPC/CPOF/AODD0T7S10. 1. M Re. 3538807/ Togeikar With &% Tha Buidnigs And S¥uctutes Standing Thereon, Fixlures, Faings, And All Plant Ard
wieb-site, the imending purchaserbadder is raquired to et the copies of the folowing documents uploaded {1 Copy of the NEF T/RTGS chalfan/UiD copy! Payorder; 2.Copy of PAN card ﬁ:ﬁ"?ﬁﬁ'?: Emﬁ:ﬁggﬁm?nmﬁmﬂgﬁﬁﬂfﬂg ?‘:ﬁ as on 0810-2026 Eﬂi‘;‘;‘:ﬂrﬁ?ﬁﬁ%Tﬁﬁsdi‘scﬁqﬂ“ﬂ' Eafﬂl::fp&j;e? .'Jq ; h;usf;mn?;;? ﬁamll' EE&H
&nd 3.Copy of proof of address [Passport, Driving Licanse, Vober's Card or Aadhar Card, Ration Card, Electricity Bill, Telaphone Bill, Registerad Leawve License Agreement)} on the BLIS STAND Hmﬁmﬁ PALFA {164}, SOHNA, EI..IHUEF:ML Harrlp:aua-! 22101 | Mpa Date: 05- Of Mamanarayan, Radheshyam & Harom Narfh: Road 04 Hasja:le Kasmavead Marg Souih: Hhal Of
wiehsita before or by the last dateof submission of the EMD|=) as mentioned in the fable above and also submit hardcopy thereof at the Branch mantionad hereinabove. (4) Bid must be 10-2026| Description Of Property: A Property/house/plat Khewatkhata Mo, 24/2, 25/2. M. No. Haﬂ'ﬂ"a'?-?a" Raxdheshyam & Hanom
accompanied with EMD (Equivaient to 10% of the Reserve Price) by way of Damand Draft/ Pay order in favour of * HDB FIMANCIAL SERVICES LIMITED" payable AT PAR! New 14, Kifla Mo, 20:2/2(0-8), 21(7-7), 22/1(5-7), And M. No. 12 Kilka No. 24/2/2(1-7), 25(4-0), Kita § Al [ Jiiwa. Dinesh Traders Mauia bagar "E':'E_Eaﬁf"m“h,nﬁﬂﬂ: M Te
Delhi or NEFTIRTGS in the account of “HDBFS GENERAL COLLNS"; Account No 00210310002748; IFSC Code- HDFCO000021; MICR CODE: MICR500240002; Branch: I | Rakba 18 Kamal 9 Marla Arazi 07 Shang 127/1394 Bakdar Rakba 1 Kanal 13 Marla 5 Sarsai And Shrivastava Sio Dinesh Kumar Shrivastava, Vieo Mo, 05, Mohaka | (3. 25,64 510.68/-
LAKDIKAPUL, HYDERABAD; on or before date and time mentionad abave. (5) Bids that are nat filled up or Bids received bayond 1ast date will be considered as invalid Bid and Khewat/khata 2473, Z5/3, BL Mo, 11 Killa No, 18/2 (0-7] Kita 1 Rakba 0 Kanal T Marla Arazi 4 Mumuw, Galg Gakaran Nath, District Khen. Uttar Pradesh - 262802 Co-Barowes Propratos,
shall be summarily rejected. No interest shall be paid on the EMD. Once the bid is submitted by the Bidder, same cannot be withdrawn, If the bidder does nol participate n the bid Share 1/10 Bakitar Rakba 0 Kanal 0 Marta 6 Sarsal And Khewat/khata 113121 M. No. 10 Kia No. Mr. Diriesh Kumar Shrivastava Slo Gajea Shrivastava, Ward No_ 05, Mohala Munmgan,
! ! L i ; o R : : . 201/21-15]) ka1 Rakba 1 Kanal 15 Marla Arazi 0 Share 4/206 Badar Rakba 0 Kanal 5 Marla 5 U’é" Gicecaran Math, Distract khan, Ulkar Pradish - 262002, Guafariar
process, EMD deposiled by the Bidder shall be forferted withaut ferther recourss, However, EMD deposited by the unsucoesshul bidder shall be refunded without inferest. (B) The bid B Th i : T
: d - ; - g Sarzai By This Tofal Khewats Total Rakba 1 Kanal 19 Marla T 3arsal (1205 5q, Ydz.), Waka Moja I}esm of Immovable Pro All That Piaca Ar.d Parced O Plot Mo. 8, Being Part Of Gata o,
price 1o be submittad shall be above the Reserve Prica alongwith incremeant value of Rs.10,000/- (Rupees Ten Thousand only) and the bidder shall furdher improve thair affer in multiple Vitage Massanpur, Sub-iehsil Badshahpur, District Gurugram, Maryana. Boundaries:- East: 1891 Shiated AW!E;EGEEEBEEH"{BET:III'U:E[ iy rabad Tehal Gola Gokaran Nat,
ol Ris, 10,000/~ {Rupesas Tan Thousand only), The property shall not be sold below the Reserve Price set by the Authonsed Cfficer, [7) The successhul bidder is required to deposst 25% of Hiouza 0f Joetram West: Rasta 16.6 Foot North: Howse Of Jay Singh South: Rasta 15 Fool E’i“—}ﬁ' 2.",,9;1 ﬁ'f,‘,?'f ,’ﬂ,"g‘jﬂmﬂfﬂﬁgﬁﬂm :3,;5,?,1,., Eﬁ-,w ;'.‘E,',L;" Hﬁl-ﬁ‘f‘a.,ﬂ 1,:,1”?9%3,.
the sale pnce (inclesive of EMD) immediately but not later than next working day by Demand Draft drawn in favour of of * HDB FINANCIAL SERVICES LIMITED" payable AT PAR! GRA/SKP/SATE/ADGODDON0S. 1. Mr. TILAK AAJ 50 RAMKISHAN 2. Mrs. IRIBIELED And Machinery Attached To The Earth Or Pammanens Fas e 10 Anything Altached To The Earth,
NEW DELHI or NEFT/IRTGS in the account of “HDBFS GENERAL COLLNS”; Account No (0210310002748; IFSC Code- HDFCO000021; MICR CODE: MICRS00240002; PUSHPA DEVI W/ D TILAK RAJ 3. Mrs. PREMWATIW,0 RAMKISHAN. H. No- Ui EnﬁanrEEéEELﬁm Ehﬁ"ﬁfﬁf&“ﬁé.?‘ii”z’ I]l'jzlglé:l IJuh|.:-1'a| Ié I.;'trﬁ. Fﬁshﬁr u&-fr;afglt E_':ENEEI;H?!E;}
Branch: LAKDIKAPUL, HYDERABAD znd the batance amount of sale price shafl be paid by ihe successful bidderwithin 15 days from the date of confirmation of sale by the Company 133, Village-fakharpur(133), Bhorakalan, Farrukh Nagar, Gurugram, REMINEGUREIELN == e A i T [V 60 % 111250028
The EMD as well as Sale Price paid by the inferested bidders shall carry no interest. The deposit of EMD or 10% of sa%e price, whatever may be the case shall be forfeited by the 7 E‘“ﬂ’“';ﬁa‘:ﬁt::]Faf;“ﬁ"f"mizmlﬁluﬂﬂmﬂ;'zﬂ ELF'H‘!::I]'- ﬂ?"’;ﬂ#:ﬂfmﬂ- Iﬂﬂ“::m ' E “1 35 Kh. Vidvareeth Road. {M"Efr'r Varanast Uitar ? E?E
Campany, if the successful bidder falls fo adhere to terms of sale or commits any default. {B) On compliance of terms of Sale, Authorised officer shall issue "Sale Certificate” in favour of 1;‘;’1“5:1";3.:“ E-Hm;; 1: m”:' [‘51;:1? “;'kﬂh;m:& Hi]a Fah]':i uf“ Tebl F?aﬁuﬂs “;: ot () Mrs. kil Seth Bio Manaj Beni. C-27/273-11, ' £00.92 350,071
highest bidder. All the expenses related bo starnp duty, regisiration charges, conveyance, TD'S efc. to be bome by the purchaser. (9) Company doas niot take any responsibility bo procure Di;-tﬁdﬁwugrm.ﬂuum:rln:-lia:tﬂu:d West- Sail Horth: Rasta snmh:'ﬁtparr.-mﬁrangr : Eﬁg Egif *-Hliah EE_:,-'-E_EH% l-""ﬂf Ffan'iﬂs'laugﬁigﬂ‘ﬁ%-l;;:ﬂlmg :ﬁ#“ﬁﬂm
permiszian | MOC from any authority or undar any other law in force in respect of property offered or any other dues Le. outstarding wateralectricity dies, prn-;:-aﬂyla:r.u_rl:rm-z:rchargﬁs_. HR/GGH KANL/ADIOD0T 406, 1. Ms, ARVIND SAV /0 VUNDI SAV 2 Mire. BRRLELEIED ﬁ;.-(q . Mr Anmal S:ith ynﬁ Eﬂ i:_uma,sﬂ}m C-27/273-14. Das Nager, Makahiya,
if any. (10) The successful bidder shall bear all expenses including pending dues of any Development Authority, if any/ faxes! utility bills efc. to the Municipal Corporation or any other REKHA DEVI W/0 ARVIND SAV. H, No-T21, Gali Mo-34, Near Usay BRI I L0 'HHI"EEI Uittar Pradash - 221004 _ Guarenioe
aulhority! agency and fees payable for stamp duty fregistration fees alc for ragistration of the Sale Cerificate, (11) The Authonisad Offices resarves the absolula right and discretion to Showroom, Shivafl Park, Gurugram, Haryana- ﬂzm” Npa Date: 05-10. EEXIIERT SR Description of immovable Propery: Al Thar P-sr'F Parcel Of Land Complised In Arazt Na,
: . j : : s ] ryan 542 Anmeasuring 0.0160 Hectare Cut OF Tolal Area 0O ‘5 T Hectare, Araz Mo, 543 Admeasurin
accepl or rejact any or all the offers’beds or adjournicancel the sala without assigning any reason or modify any terms of sale without any prior notice. The immaovatile proparty shall be 8 2026| Description 0f Property: A Property/house’piol Mo, 434-b, Barakba 35 Sq. Yds., it j{m Hisriare Ot OF Total Area 01470 Haclare. Araz Mo, 544: Admeasuring 0,31 1. Haciare Cu
sold ta the highest bidder, Howeaver, the Authbnised Officer resarves the absolute discraton o allow iner-ge bidding, If deemead necessary, (12) To the best of is knowledge and Bymeasuring 10 Foot X 31.5 Fool, Comprised in Khewalkhata No, 1665/2355 Mu/killa/khasra m1 ?‘lﬂ-""H”Pﬂﬂrf 4 ﬂ Hﬁﬁnﬁuﬁﬂﬂﬁﬁ Hﬂ]ﬁ?“fgjmﬁﬂmrgﬁslﬁ%gﬂ tl?ﬁfgeﬂ'“; O rTﬂl-'Eg -"';l'?::
infarmation, the Company is not aware of any ancumbrances on the property to be sold excepl of the Company. However, Interested biddars should make theirown assessmeant of the No. 1032(1-8-0) Waka Shwana Moja Gurugram, Haal Colony Shivajl Park, Inside Nagar Migam atehar Tenet Sador Distie: Vranael. Litiar ;;,}Lmh b P Essements ':'q' | s
roperty b thelr satisfaction. The Comgany does nol in any way guaranlee or makes any reprasenialion with regard 1o the filness/litle of the afaresaid properly, For any ofher Tehsil & Disirict Gurigram, Haryana. Boundarses:- East House Of Avinash West: Plol Of Kumari Pradlegas, Anpustenancas And Imorovemants Attached Thersts. Bounded By EMEINE "':'3"'
Py act Company O8N 0 Waly GUArANTES b y fEprass ge 955 QIRERYA prOPSTH 4 Radhika Morih; House 0f Meeraj South; GaliNo-12 I:Ih!.raznﬁn'nﬂpbm Mali, West: PFJ-‘.ﬁI Sadek {Goppur Alal Marg) Horh; Ftﬂmﬂlmrlg Pan O Araai;
infarmation, the Authorised Cfficer shall not be held rasponsible for any charge, lien, encumbrances, property 1ax or any ofher dues 1o the Governmenl or anybody in respect of the d !

Famaining Parl Of Arazi No. 543 And Theresfier Land Of Dewdutt Pandey, Eic

aforesaid properly. {13) Further inlerast will be changed as appcable, as pes the loan documents on the amount culstanding in the notice and incidental expenses, costs, £, Is due and AL FABILMIREITING. 2. e SATEIR /a5, SAGHIRIE DIWGH 7 S ﬂ'ﬂﬂ'}‘?ﬁﬁ B, 1) Mg Ahmed And Co Oy Ao, E'kE;'_-er Akbapur Kanpur Dehat, | (1.) 3009-2026
payable b its actual reaization, (14) The nofice is hersby gven to the Borrower(s) | Morgagons) fo remain present personally-at the time of sale and they can bring the intending werk. LUVERESH [/l 3, SATHIR 50 Faghuoir Sien, Rasi By, (avors Siioph e EJ ﬁr rower, (2.) Mr Nesar Ahmad Si. Jahoor ! bty

, : . . ; : . 3 122, Palwal , Haryana-121106| Npa Date: 06-10-2026| Description Of hmad. w,r:l r-m 14 Meharu Nagar, Akbarpue, Kanpor Dehal, Uttar | (3.) 1,46.49,1
buyer!purchasers for purchasing the immoveable property as described hereinabove, as per the particulars of the Terms and conditions of sale. {15) Onling E-auction participation is 9| Progerty: Waks Mouja Dakara, Tehsil Hodal District Palwal Khewabhata no 427,454, Must Pracesh 2004 . Co-Brerowerd Guarantor, (3.) Mis. Farida Segar Wi, Mr, Hla.arnhma.d mn
mandatory in the auction process by making appacation in prescribed format which is available along-with the offerltender document on the webs:de. Bidders are advised to go through no.62, Kila no.26/2 /1(2-7) Rakba 2 Kanal 7 Marie Ka 300,1421.75 bhaag bakadar rakba 9.91 | Word No. 14 Meharu Negar, Akbarpur, Kanpar el L Praatan G101 Eoaior
the websits hitps:www.bankeauctions.comi for detailed terms and condifions of auction sale before submitiing their bids and taking part in e-auction sale proceedings. Online bidding Marle (300 S yis approx) seription of |mm able Frnr.wrtg Property No.1 Al That Flec And Parcel Of Land Forming Parl
will fake placs at web-site of organization as mentioned hereimabove, and shall be subject 1o the terms and conditions contained in the tender document. The Tender Documant and HR/GGN,/FRED,A000002261, 1. Mr. PRITHVI SINGH i PRITHE S 0 Sh. Shiv R IR LRI EL AIrL:I- '-I"'Il.:- ?15 Hl?m.h,?mlﬁ iu:‘e ! ..I.Ektxa "anf}-rf p;anmm. Dt ;Hmlr F'r:_}dgsﬂ mimcagql v
detailed Terms and Conditions for the Auction may be downloaded from the website hitps:/iwww bankeauctions.com! or the same may also be collected from the cencerned Branch Sahay 2. Mrs. DEVIW/'o Sh. Prithl @ Prithvi Singh 5/a Shiv Sahay. Mohalla SIS 3?51'1;5(', 8 e-:f.a A aﬁ‘i r?:m:uu Riraiya Eaﬂ“ e 1 nrgﬂuuhu&gﬁﬁsm |=-i'?'¢.'E FQFHE ,,.lf"r.:?..'ﬁq.ﬁ
office of HDB Financial Senvices Limited, A copy of the Bid form along with the enclosure submitted online {afs0 mentonng UTR Mumber) shall be handed over fo Mr. Vikas Anand Bhapaliya, Near Bus Stand, Kondal 234, Halhin, Palwal, Haryana- SCERURCERLRAE

: Haryan EL[!L-'I i Mohd. Mas nn!u'-:lJu,.rmr;ja MG Seufh F‘rﬂﬂf £ KLy .ﬁ.D;mM
Mab. No. 5711010384; at HDB FINANGIAL SERVICES LIMITED, ADDRESS- : , Khasra no. 47, 2rd Floor, Opposite Dussehra Ground, \ikaspuri, New Delhi-110018 on or before | |qg 1211031 pa Diate: 05-10-2026| Description 01 Property: Araji Jarai Khewat na.106, Khata ol E"’”" ot e A el O i g e O A o 320 St a1 Ul

; 5 .'l.k[x;rpm L]ls.lrn:l P::anp-ur Dihal, Uik PTﬂﬂush Acdmesasuring | Bawa 14 Blsaansi
date and Bme menfioned above. [Please refer to the defails mentioned indable above). (16) The property shall be sold on "As is Where iz Bazis" and "As iz What is Basis™ condifion and na.113 Must no.14 .Kifa no.23 (7-3) ka 219/4325 Bhaag bakadar 219 5q yds in Waka Mouja F&«mﬂmf‘! Er Wil Al E’I # i ﬁ E-*:i

B A
Kondal. Tahsil— Hathin, District— Paiwal, Haryana, Boundaries:- East: House of Amar chand S0 'ﬁﬁﬁﬁ—'“@ﬂ il e b il

i : " 7 L i X =
the inisnding bidder should make discreet enquines as regards. encumbiance, charge and siatitory outstanding on ihe property of any authority basides the Company's charges and &h. Mehar Chand West : House of Amar chand 5/0 Sh. Mahar Chand North: Common passage st &Imlula?l{i‘ﬂlﬁ ; -F'cr %melﬁ'l i L.[huF!'Im Eﬁ{ Mimnala up'a And Lallia Gupta
fﬂuuld satisfy thEmsem!;ﬁ about t:'-; titla. extrt';ﬂt quality h:;nd ﬂt:lanhw of E“ﬂhﬂf-’ﬂwﬂ? '?*?i;“*;“hmf"?ﬂ their ?Ii Mo Flam; _Ef wrdﬁi?ﬂever natug: regaflgfmqmmemmrw r:H;I% {Inr sa:f. South: House of Mahender 5.0 Ramphool In e cicumsiances as aforasaid L retice = heraby piven Ic The abave Bomowers. co baowers and
chames and encumbrances over the property or any other matier etc. will be entertained after submission of the online hid and at any siage thereatter. The Company shall not be e : 10.10.2028 or thair puaraniors (where ever applicable) to pay the autstanding dues a= mentioned abova along wih
responsible for anything whatsoever including damages or evicfion proceeding, efc. The intending bidder shall indemnify the tenants as well as the Company in this regard. The Eﬁﬁﬁfﬁn ﬁ;:,? Eﬁ;ﬁﬁ.“;ﬁﬂ%ﬁ:; rﬁhﬁﬂw ;mﬁ Ris. BA3EA/- e Fﬂfﬁﬂfﬁ.ﬁlﬁ?ﬁgﬂg fﬁﬂﬂ;ﬁﬁ% :,:",j':'amqﬂl.,? e s en
purchaser shall take necassary action for eviction of tenant | setflernent of tenant only in accondanca with the Law, The Company presses into service the principle of caveat smptor. (17) mohalts, Sundhad(8%), Sondh, Tehsil Hodal, District Palwal. Haryana- BEKDR NI T g’-se s "ﬂ"f quwﬂ“g'p RN, DRTP"E 5F$UH'1E~1 253 o "'*I l_ﬂfﬂr-'*ﬁm&'ﬁm fﬂrﬂgﬁfﬂﬂlg urdnl’f
This publication is alse a "30' (Thirty) days' of notice to the Borrower / Mortgagor f Guarantors of the above said loan account pursuant to rule 6(2), 816) and Rule 9 of Secusity Interest 14| 121106| Npa Date: D5-10-2026| Dascription Of Property: Praparty sifuated in Waka Mouja Irﬁéjs'i Agt 2003 and the appicabie {ueﬁ?-.nﬁ;rn"unnr Kiey] aflerdn |5 #1VARG 10 prOSNS.of Subs
(Enforcement) Rubes 2002 to discharge the liability in full and pay the dues as mentioned above alongwith upto date interest and expensas within'30" (Thirty) days' of from the date of Sondh, Tehsii - Hodal , District- Palwal Khewat /Khata no.923/944, Mustno.211 , Kifa no.131 Seckon (8] af ae-.hml 13 of e SARFAES| Act wihere. under o can ‘re‘n'-:ler the: ankre ama of
this natice failing which the Secured asset will be sold as per the terms and conditions mentioned above. In case there is any discrapancy between the publications of Sale notice in (1-1) 13/2{6-19) rakba 8 Kanal ka 10/450 bhaag hakadar rakba 3.33 marla (100 $q yds). autsaning R L B N e i
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